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IV THE TIOf"'BLE HIGH JOURT OF JUDICATURE AT ALLAHABAD', :
IUCKIOW BLNCH,IUCKMQV.

e

N .MJApplicadion fé./44£2é%;) of 1983,

dasnenlive Rizea, e ‘/“)}-':C&;O 2 5‘3/7 ’g;ﬁl %?_3

30 2f Shri Ranjit 8ingh ,.
r/o 588/2.Bahadur Ganj,

Distt . Feirzabal. oo cens Petitioner-applicant.

Union cf Inida & Cthers ooce Opp.particse.

Applicatihon . for adnission and great of
Interin Relief.

——
!

M -

The petitioner bhegs tofsubmit as under

That for the reaémm‘and in the circunstanres,
stated in accompanying affidavit it is nost
respoctfully prayed Fhat the Writ Petiwdon may kindly
be adnitted and the petitioncr &allowed wo obiain
training of Rescrve Trained Pool- Telegiaynist atb
hig own cost and alléwed to work in casual
emergenc&ahbhe eshipy omrdréeten , if required , pending
decision in the Writ Petition.

A

1
| (P N srivastwa)
; Advocate, -

Iucknow Dated ' Counsel for the petitioner.
Dec, ﬁ) » 183,
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for recruitment of deserve 2;%1 Trained Pool in thﬁf
cadre of Telegraphist (hereingfter referred to as BIP~
TL) for the year 1982 for dif;ferem: Telegraph Traffic
Divisions in Uttar Pradesh Talei?m Circle was publish-
ed in different news papers, Off, these , 22 vaccancies
were announced for Lucknow Telegraph‘Traffic Division,

o,
which were subsequently increased to 4 tctal of 47

with the following break-up:

Other Cummunity : -30 ;
(hercinafter referred to as OC) |
Physiecally handicapped . =13
Schedule Czste : -8 ;
‘Schedule Tribe -3
Exservicenen -5 .

A photostat copy of this advertisement is being

attached gs Annexuretft to this writ Petition,

2.That paragrapa 2 of th° Sald aivort*s zzint  provided
" Candidates selectgd and brought‘ on the panel after
fraining will be liable for regular absorpticn agains
the clear vaccancies of telegraphists in the pay-scale

of RSe 260-3-300=4iB=340=10~360~12:20~33.12-480 plus

usual allowances as admissible pravided they work

as short duty staff y as and when ‘balled for against

unfilled wvaccancies , abSenEEeiSm, or extra work for

a perlod of one year, which can also be reduced , iﬁé/

So requir-ed in the interest of the Departwment.h

3. That in accordance with the instructio contgined in

paragraph 9 of the siid advertiseent s the petitioner
o dativ e

wholfulflllod all the requisite yualificutions , submite-

|
ted an application 'as a OC-cundidate in the prescribed
{

y
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.

SIRCUIT 3ENEH, LyCknoy

~CRDER _SHEET

-

A

REGLSTTI:N No. _[1§B) of 198 ).(7}

[Z . [%éw’fz.

R W

VERSUS
DEFENDANT Lo&

RESPLADENT

o

%. R
& 53

Meub—u{
CAT g ™ e
ﬁ f’*')/?w/; ;

serial i T Rrief Order, Menticning Refersnce How complied
NS g if necessary with anddate
ot urlor; : i of compliance
arc C)?iL’! : :
! sk |
. Hon® Mr, D.K. Agrawal, J.M. “Tio Care ks
Hon' Mr, x, Obayva, A.M,
17/10/89 Detailed orders pPassed on the ordersheet n A

of TLX. No. 1214/87(T) at,

17-10-89 separately,

(Lre s, apéf”"#";/
No CAIRA frledf
MNoficws fnzre tmuef

JeM,
(sns) . T i = 004
" - o Ty
Hom' Fp Justice Kamlesh 5 - i - : K
- ,. >~ hnd W"’r a ‘I A“ : p - v
- Wbayya, . R e reluin Lace 1"/“"
Y (16 N . . ¥ L= Lol'y o ' » /
V‘ e Q_l_,:_\llca“&‘ L ' MMI{&J ﬁ/f‘l«é’
19/12/_9 :OL"ntgr_ has bee;zsipresedr.zt in cereon, _ i,_,r
i 4 Ca}:t mar :ile re PR VT W E
“ithin 3 vWeeke nereof gng lict ;‘1;3.\ : “. ‘
finay hearing on 31-1-90. Toe i |
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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
‘!
CIRCUIT BERCH, LUCKAOU
[

1
!

(1) Tvo NCQ 1214/87 ‘%

(W.P. No#5325/83 |
> {l

Smt, Indire Kumeri | Petiticner,
! .
Ve, T~
) +oe .
Union of India & others ﬂ . Respondents,

(2) T.A. No. 1179/87 o
(W.P. No, 4298/83) -

R.B. Pandey | Petitionsr,

Union of Indiz & cte. ] Res pondente,

(3) 1.4, 1158/8€7 i
(YoP. Nc, 2534/83)
Bhupendra Bisen | Petiticner,

Union ef Indis & othsrs Res pondents,

(4) T.A. No, 1216/87 |
(WoP. No, 229/8B4Y |

Ran Tej ) Petitiocner,

Unian cf Indiz ¢ crs, ‘ - Respondsnts,

7™y

[

Hon, Mr., Justice U,C., Srivactavs, V,C,
Hon, Mr, A.8, Gerthi, Adm, Mamber,

It

(Hen, “r, Justice U,C.S,, V.C,)

1
!

. : ) .
In this bunch of czses C3mmnn Juestiong of 12y and
)

fects arice &ncg the petitionsrs =re the employees sf the

sems Dsp rtment, the cece isxbeing decidsd by cne

b
common judgment, |

2. The dispute is in respect eof recruitment?Telegraphist
|
in verious offices under ths /respondents, For filling up

the posts, an zdvertisement 4%5 issued on 22,10,82 in the
h

Empleyment notice, Thus, theﬂezolicants.offered thewsslves
!

for the semes UN the basis of mzrks &s provided in the

I

1
I
|



1 .
I
|

apéear in the

u
advertisement, they were allowzd to

u ‘
! examination, The*qualifying test in the English dictation
» i . . t
The selection wes to be b

i

! .
and type was held on 25,12,82,
i

j
[ _
! m:de on the basis of marks oLtmined in the High School

P

ﬂ plus bonus marks for higher qualificetion and preference

u( being given to those having typing'spéed.of 40 words

. i

w ~ per minute, Somz 200 candidates apgga%ed in the same,
thereaf ter, & list of successful candidates was orepared

and the name of asplicants perhaps a&peared. Af ter

inclusion of their names in the listfthey were served

t With a8 leller mentioning thercin :eqéizinj that their

# n:mes hsve been included in the sele%t list, It apiea-s

| - - that the applicants éroduced the doquents and also

y deposited the security amount, After completion of the

; formalities, when they w:re waiting?foL job, @ notice

; h was\issued requiring the 200 candid%t:s to appear on

{" 10,10.83 for & dictation/handwriting test, According to

f the a.plicants, they were candidat%g who had acquired

] ‘ v .

lesser marks eerlier, After holdiné qualifying test
the cendidetes found suiteble in sglection and reserved

for 1982, But vide letter dat:d 24,9.83 their panel was
n

Ir

canéeileﬁ. The wrii petition was fﬁled by one Shri

Bhupinder Singh whose case is one tefore us, The said
[

_ o I .
Bhupinder Singh secured only 40,4 merks bu* his neme was
I
. . /
not included, the petitioners name could not also find

« : 3 ! » - . ~
place and they hive filed the writ gsetition which has
I
3 - - h -
now, by virtue of operation of law, has come 1o this

|
I

Tribunal on ransfer,
. I

. o b . o
3. Acco._din:. to the respondents the ezamination of
If

i
the applicants wes cancelled bec¢ause of a complaint




¥

- 3- [}

was done and the re%evaluation

recelved and reeeveluation

of &l.: the applicents were not found upio the %.rk and

the, v e not'qpp5ﬁnted. There is no denial oﬁ the a»:licants?
. . [

¢ n'- 'i’n hat before cencelling the panel a éotice shiculd

have Leen issued, Applicents were not given aéy nciice and

thei: version was not aken, Afzer recéipt - of' the complaint
.

1
;3

S

& direciion was issued on the following words

"ns will be seen only 12 candiéatgs haﬁe qualified
keeping in view the minimum speed of 4? W.P.M., subject
to maximum of $3 mistakéé. In thls conTectiﬁn I would
like to remack that Lcth the passages Ff English end
Hindi contained less than 400 words t%‘be typed in

10 minates, In absence of any written ‘instructions to
re-type the passege, after completingﬁonce, and in

the absence of any indicgtion of the total number of

words at the end of the passage there =ay have ke:n

|
some misundersianding in the minds of the candidates

If

least the minimmm speed of 40 W.S.Mi I wonld like
|

to point out that where as some candédates have

whether they hgve 1o retype the pass%ge te et ain, at

f

|
retyped it only once, within the perﬁissibls numier

of mistakes, but heve 'failed!' becaq%e of the minimum

speed of 40 W.P.M, I,
h.ve coniained words much more than|400 words and the

I
3

number of words shcould have been in?icated a- the end

In the circumstances, it is for ccnsideration whether

i ~

the candidetes shoulc be re-examinecd in this paper.®

4, The resuli wes cancelled and no exapiretion to .k

pléce, in pursuance of the interim order passed by this
Court, Some of the a.plicants, not all,gét appoiniment,

The contention is that if there was any fault in the

1
i

ell fairness,@the passage should

exemination or instr.ctions which were is ued, the instruct

. . . J .
ions/ terms whiekxwoxexissxxed of the advcriisement we.e
) I

|
|

i



I

-

complete and when all the passages were t&ped out there was
tb and the

¥ [l .
applicénts cqqno‘bbe penalised for any shortco-mings or .
]

1acun3 irn the ivertisement and instructi&ng&n this behalf. ‘

nu mechinery to judge the speedg per minu

Even otherwise when once their name>#§§Aiﬁq}uded and they
were apprised of t} same they were cailédﬁﬁb complete
formslities, they cannot claim any right Fo the post as
such but thet cencellation could not ﬁavgétaken place
without giving them any opportunity. Moréﬁver, if the

justificatiion was for reeexamination, but instcad of

re-cxamination, re-evsluation took plece% How this
re-valstion hes been done and on what basis, this mystery
hés not been clarified in the counter, C%ncellation

|
and then re=evalustion was not legal ané not justified

by any principle of justice, !
|

4 s
5. Accordingly it deserves to be cancelled, The
-em
applicants undoubtedly having been givimg posting
¥
obviously in pursuance of the interim order passed by the

I

Court, they were entitled on the basis ?f examination

in which they appeared. As such, the on%y question

which now remains for consideration is %hethﬁr the
éppoiniment it to date back since theirﬁnames were
included in the select list or within r%asonable time
by which .re~-examination should have taﬁen place, -Even
if we fix the reasonable time of three;months, by that
time no examinetion could take place wﬁen in subseyuent
test for typing eié. will not be 2 substitute for the
examination which was provided in the ;dyertisement or
re=examination which.took plzce. In caée the cancellation

of the panel the applicants are entifled to get the

- 207 (B Xl "

e e et .
B

-

b opeded

Bl o1
-7

M e ety



f select list . We accordihg%&

!

all w writ petiLion ani setl aside the cancellation f

'3
on®lhe basic

[@)

]
3% panel and re~evalustiun and direct that those whose
|

-

appointed in the list who were subsequently app01nted

‘-;—zﬁg

Howev.r, we are making cliear that whag we are dlrectlng

| will not apply to those whose names d;d not appear f

/
/

in the select list oz could not be appointed in h f
pursuance of the interir order granted by the Highf
Court, Th¢ Depariment will decide the question off
seniority and placement in the gradation list ané

: > I
other consequentil benefits in pursuance ther:cof

6, Petiticns are disposed of accordingly. Parﬁies
to bear thelr own costs, Z/ /
i i
i
Ac}i’i. V‘C . ‘)
/
/
Lucknow Dated:10,5,91 /

ames found place should be deeméd to have been axpgaiatn;
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~ SIDE GENERAL INDEX

\ CRININAL

(Chapter XLI, Rules 2, 9 and 15) ‘j

, Natur. and number of case ........ “U"‘P 25, 3(4 — & ?>

) .
! Name of partics  ..... g@bflaﬂﬁ&‘?@l&en ..... 5. U'rp; &"" %
u Mate of institution 79 <. &Y\’ . ?2—

N
Date of decision

......................

| : Court-fec Date of - Remarks
“ Serial Number admis- | Condition| including
r File no.lno. of | Description of paper of ' sion of | of date of
i, paper sheets | Number Value paper to 1| document|destruction
' of record of paper,
Lo stamps ' if any
o1 t 2 3 4 3 6 7] 8 9

ir —-

“ Rs. P. .

' /- L""‘PM ﬂi”"’?‘“\ o .
: Qunct @73l -1 - fo2 s

ok 2] oo )~
i. 3| Codomgs(e0 | 3. | | 5 L_
| vER g ;'
b brcCmanow 5| - 2
B 82, |
i:| S Conb- 14215 ?- , p 2
\; %9'2' :
}_ i. (] Porer - | -

N

| ovele 52| f
A ) Bk Ey ) -

I have this day of 198 , ' examined
>~ the record and compared the cntries on this sheet with the papers on the record. I have made all neces-
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" proforia alongwith the necessary docuuents to the

" Recruiting ¢fficer of the .ucknow felegraph Traffic Divi-
“ sionagl Unit ,opposite partz;i m. 3 , within the prescribed
“ time, The petitioner ale® had attached a certificate from
" Khanna Cormercial College , Lucknow , to the effect that he
possessed the typing knowledge with a Spaed of 40 words per

minute in dnglish , )/

I %,That the minimuwm qualificationd as laid down in para W of

I
i V .
" ‘j’ the advertisement ,(Annexure ‘1‘), for the said post was 3

n

% Pass in matriculation or equivalent exaamination recognised
[l L. . [

by an Indian University or Board. %

.' 9. That the instructions regarding selection for the said

: post as published in paragraph 5 of the advertisement were

as followss M"S_L&CLION ¢ On the bas& of mirks obtained in

the above mentioned examination Bonus marks are awarded by

! 1 raising the aggregate per~centage in the basic examination

for (i) Higher SecondaryCourse/Pre-University (ii) Intermediate,

Three years Degree Course and (Iii) Graduate/Post-graduate to

. |
: the extent of 5,7 and 10 respectively . ;11 the Candidates,
,, _ \\’ ,\_‘ who come under the sslection zone will have to yualify in
! . B . \,\ A /
VW& ™ ‘5. the Dictation-cum-handwriting Test In 4nglish (Matriculatiork
v

!’”. v: 7‘7 \v;’
“_ ,(4-"‘ Standard) and the departmental type test to emumine their speed
}I . n -
i B \' -
N :Ln typing either in Hindi or in #nglish , which will be con-
;. | P .
- RS .t\,"ﬁ/‘;/ ducted by the Divisional ueads of the decruiting Units at
%

. " Y
their Head (marters. These Tests will b#é at the comgt of the

candidagtes, W

6, That t‘l}e instructions contiined in varagraph 6 of the
adverthsement (A\r/mexure‘ﬂf/ clearly laid down that ,"“PRAF:ZR&ICE
’ Preference vill be given to those candidates who possess

the tpping knowledge with 1 sPeeci of 40 words per minute and

v
, { produce a certificatesto this effect from any Board or Instity-
Nt } |

i
P ”
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and pass e spueu bast
(Lia,b thus a cndidge

typing with a speed les, than %0 uérdo per wuinute and had
any soard or

Si.ab ‘i fro..
d.Lﬂngoromnggmen

i
_roduced g cergificate to oo
&

i
lnscituticn was not znticiea for
or recuiilcuent wo Whe saia LOsSt).

ﬂ.
prefercncs 1o
7e [hac thz serzctlon rrce@edr ¢ LS laid wown in pyra-
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gravh 7 of tie auvercilsauent, (Whagkure '1Y), provided
45 mentivned 1n

- Y -l
o Q‘J-LJ.JQJ.‘;L'\;Ln I i UHJULLJ,
ou233lng the know-

as follows :
ralfagre h 6 gpove, w.e canuluibos
! te _rescrioed speed test

j
ledge of vyping ana pussing ode
will ve arrzonged on che dusis of ustriculation or equil

(VIR

!
valent exauinacion woards plus ocnus aarks for highe:
Cahulu Lithcut che know=-

acauweule gualific .ol ns.
ledic of typing wilse o2 arran_zd n2xt on the basis of
| PowyKnowloguiel,

gindl 1 werits, selow tae 1,5t cundilasce of typ

8. gt as per instruc.l as contiinzd in paragraph 9 of the
auvorC¢sbmenu,(‘nnmAu1* '1) ;2 canuldaces were reguired
uatify thooe foliowing two tocsts before being

te s}) 2ar . na .

€ligiore for ap. dns.wont to tre sald post
| ¢

(1) . dict, cm~n-cum-n* J:zrti.:U test( fccording to che infor

/

L

EER Y ] o
thlon IVal3ole witis Ceg potlticner the qualifying percinta

thos coob Las #0 percent).

\NYLA e
of uw.iKs for in
! P
(ii) . dufrcm n.il r'ypg t sty An waich the candidutes were

“\ N A
‘}e S
.0 »‘\" i
N/
3 ' 1
v
words per adnuce.

WH oS N
N3, .
roguired to qualify i34 4 speed of L
bl
9o Ih.t in response v iis . licatioun, the petitioner

oii8 adoveg two tests vide letcer

wais cal;eu S0 3p,.<al dn
RI dhdrtl/dﬂk—fﬁﬁ Lu/Bz(cutsiue uoka) dated 10.12.82.
er wiS issued by opposite

oull letue
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party m. 3 3 « photocopy
as annexure '2!' to this Yrit Petitlon,

t/,
10,That according to Qhe reliable information av
) AR LA, Ay bk
the petitioner , candidates/not know1ng typing or prod-

of this letter is being annexé

ailable with

ucing certifiicates showlng typing knouledge with a speed

less than 40 words per mlqﬁudi yere not called by opposit:

party m. 3, to appear at the said two tests ,

11,That the Jictation-cum-handwriting test yas conducted
on 26.12,82 from 11 a.m. at iationsl Inter College ,Rana

Pratap College,lucknow and the type test was thereafter

held at Belloona Cormercial Joll. ge, Amln*bad,Luckno§¢ﬂg
A lt‘;’ -~":_‘ ""'a e - L R ‘_.:‘_. . iy 4 # ,r
L frram 4 el g S e Tt g
12.That the petlvloner appearsd at both the above two test-s

and was qa;tu nopeful of his succcss s because he had,

aceording to Lis calculgtions qualified in both of therm,
Tg?‘petiticner nad coupleted  the dictation-cum~hand-
writing test without any nistake ez ommisdion to the best
of his abilify and therefQ%%;ZEEte hopeful of being decl-
ared qualified in this test. Similarly,he had typed the

whole of tre passage , of about 400 words without any

- ."‘.4'
Ag;%/ﬁﬁ7 - aPparent uistaxe or o.mission , within the prescribed

time of 10 minutes and was gquite hopeful of being decla~

red qualified in the type test as well. e had done the

type test paper so well thnat he was confident of being

Placed among the preferential cundidates with the typing

speed of 40 words per mimute. This will be establishhd if
this Hontble Court calls for the answer books of the
petitioner of both the above two tests aml is pleased to

Satisfy itsclf with the averments made in this behalf,

I/. .
13.Lhat the rules are the critcg}a for passing a type test

have bcen clearly laid down #n Posts and Telegraphs lianual

e

;
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Thus any candidate , who failed to Lype 380
words within 10 minutes should be declaurcd failed,

he was not having the required qualifying spzed of 4O

claiming or being given agny prefcrence

oA

-6 -

Volume IV,;ppendix 28, in tie proccwure for selection

of stenographers , who arc also reguired to qualify in

a type test at the speed of 4Q uords ver ainute o The

relevent rules pertzining to the type test are con-

tained in item % of the 3chedule of the sald appendix

Y n ) i
28, and read as under : " i pussSage in Anglish consigg-

ing of 400 words will be given and they will be

required to type it within 1C minases. Candidates

whose paper contain more than 5 per cent mistagke/omn-

ission or who fgil to type the - passage within 1C

minutes will be considered to have failed, "

Thus a candidate is normally supposed to type
400 vords in 10 minutes

without any mistake or ommissior
and thereby sihow

2~
a spped of 40 words per minute . But
a latitude has been given for § per cent mistake or

omission by virtue of which he will be deemed to have

the reqpisite gualifying speed of 40 words per winute
even if he types only 380 words,:without mistake in
1C minuteiy/

( These rules are also

applicable in the cg-se

of selection for the recruituent of RIP-TL sas also
for other departmental tests, )

14,That the type test paper in &nglish contained about 400

words in all, according to the above rules , § per cent

mistagke or ommisszion of 4CO words

comes to about 20.
= ( 400 ~ 20 )

a-S

words per minute., Such a candidatz was not 2ligible for

( as groviaec in

paragraph 6 of the advertiiseuent) or for being included
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in the list of those candidates who had the speed of
) Srcro g A

40 wyords per wminute , and had@ﬁégfﬁéerﬂ gualified

in tke type test , and had also qualified  in the

Dictatioh—cum—handwritihg test¥. According to the

inst ruct icns

contgined in paragraph 7 of the adve-
rt isement Qannexure ‘1{), candidates without the
knowledge of typing or with the knowledge of typing

l/.
with speed less than 40 wérds per minute
placed below the

ledge

were to be
1ast candidate having type know-

with a speed of 40 words per minute , This may
be clarified by the following

4

tIlustrationt
Supposing there are six candidates applying for
the post gnd there are only four vaccancies to be

fllleé;/p from amongst theee candidates. The candidgtes
A,3,0,D,4 and F are having 75,70,65,60,55 and 50 per
cent of marks ( including bonus marks for higher
academic quglificaticns ) a3 their selection marit in

chronological order. Supposing A has no typing knov.

ledge , and the rest five canuldates ,viz.,3,C,D,3,
- TQER F R
4‘\’\\\ \‘\
. v"m N AN

and F are having typing knowledge with speed 25,30,
35, 40 and %0 words per mirute

in chronological order.
According Eg/the instructions contatned in the

advertiscuent (Annexure '1) and the abovementjoned
2Arik '

rule the 5th candidate ,i.c., @ stahds/ by virtue of

having a higher selecticn umerit

~ and the qualifying
speed of 40 words per minute , than that of F, who

has got only 50 per cent as his selection merit « Thus
F with 50 per cent as his selection merit

and 40 words
per minute gualifying speed will be placed at 2nd
position, Thereafter ,4 and B will be placed at 3rd
amd 4th positions

on tie basis of v.acir selection
L ABgee

merit ,because none of tneA;es% Fosscss  the qualifying
speed of &0 yords per minute,

In view of the fact thzt therc are only 4 vaceancic
v . .
the remaining two candidates sy Canu 2

S
will stand out



T

of the select LZ'LSt‘o

H;/% Ihgt sShri K.C.Chaﬁurvedi, opposite party no. L was
Gb appointed as uxaminer of the two test papers , the
Dictation-cum~hand\4fiting test paper, and the Type test
paper, by opposite ﬁart;y no. 2, and was reguired to
return the eyamined ‘?.answer books to opposite party
no. 3 within a fortnight , i.e 4o say by the second
{ - week of Jarmuary 1983

J

b}5+ That the opposite party no. b returned the ezamined
" answer books of the tést vapers , according to the
information svailable with the petitioner , only in the
first week cf .pril 1983. He thus took too much time
for obvious reasons , in exauining them and thereby

contravened the instructions given to him by opposite

. party ne. 2, in this bsh,1¥,

3 6. 4hat instead of calculating type speed of the candi-
h Y
Q" dates in the an:wer books of the type test paper ,
Tl e according to the ruies , or criceria as laid down in
S Wi

AN Posts and Telegraphs .lanual,Volume IV, appendix 28, the

£

'\7 lsarned examfiner , opposite party no. 4, awrded marks
M

'&}lq’ arbitririly and capriciodsly in the type test answer
X

books , with a view to oblige certain candidates ,who
approached him through diff-rent sources.
e

18. That cnt\t/he 9381s  of markgshects fecieved from oppo-
. ,

site pagty no. 4 , the opycsite Fary r:o/.._a, the Recruit-

wAthout considering
(‘ Jv“‘ that only candidates sescuring 40 per cent marks in the
Y ~

ing Offécer s declared a Select idst,

(\9\/4\ Dictation-cum-handwriting test, and attaining 40 voras
’ Per minute speszd in the type test were gualified to be

, Selected for the post in qxiestion. The select List

1\ ,
%x. ~



1q,

r -

prr

« L9 - g
Tt iaad ‘ ko
éﬁi;h contained nzmes of even such candidates a8 did
not obtain the requisipe type speed of 40 words per
minute, In fact according bg/éaragraph 7 of the advert-~
isement , such candmdétes were to be placed below the
last candidate , havihg typing spped of 40 words per
minute o Thus the Select List was issued in clear
violation of the inétructions contained in the adv~
ertisement and the rules laid down in Posts and Telsgraph

hanual Velume IV, appendix 28. The learned Recruiting

Officcr did not ap.ly his own mind and issued the list
in a most capricious,an® unfair and unreasobable manner.
A copy of the selecb List is ,\nnexed as ,nnexure 3 to

/

: ‘ o
Lhat the 8g1d 8elect .uist did not con?E?n the ngmes of th

this yrit Petition.‘

| 2
patitionerL:zalthough he nad gualdfied in both the tests
by having attained the qualifying speed of %0 words per

uinute in the type and 40 per cent marks in the Dict-

ation-cum-handuwriting testa
v j
That anonit the 0C-candidates

_,L

of the gelect Iist ,Annex
3, the following candidates at serials 2,3,5,6,11 to
13,15t0 22,25,28 to 30, totalling nineteen in number,
had failed to type the tust passage within the presc
time of 10 minutes ;

Serigls of the Selec: List Names of the Candidate-g

2e Vijai Kumar gingh
3. Ajal Kumar Malviya
Se Suresh Chandra

6o Sushil Kumar Dixit
11, Brijesh Chand Lahri
12, Hissgmuddin

13, Amit Mukherji

15.

Pramod Xumar
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A

serisl in the sclect .isc o Jauz of the Candidate

16. “ Shanmira Deo Shuklg

17, . @. on0upan Sahwney

18. " Kn. Rachnz Shatnagar

19. Babu Lal

20, ~ subhash Chandra

2l. gut s abha Varma

22. Ishrat Ald

25. _ Jui Frakash Srivastua
\53. Sgtya ..arain Kashyap

29. Ram 3ujharath Pandey

30,

asasih Harain awasthi.

L

None of these candidates wuere able to ty:e even 35§

words of the type test passage, and zs such could not be

declarzd to possess

40 y ords rer minute .

according &o thejﬁulv as zlso instructions

(.3 QV/ 2 -

prefarence

pPassage within the prescerised tims of 10 winutes

possessed the qualifying speed of ko

This will be clear if the type

candldateg as also

the prescribed qualifying speed of

over the petltﬁoner, who had typed the whole

tast ans.icr books of thase

thaat of the petitionzr are called

for from opposite party mo. 2 or 3, and paru

hon' ble Court.

K )‘

fﬂwluJCC,

PREB A FYe R j this

i P : " !

.2@. That the prepgration of the Selzct .is ,hgs pesn uong

arbitrarily and ﬁ?pr1c1ously sy excludliayz

the petitioner aﬁﬁ trerefrom gnd 1nclun1qg

candidates

eligioility.
J

A V2 [P -N [?.:c Tl T £

[

2%y That the said Select LlSt/ nabinot been impléaented sofyr

inasmuch s

Sent for trainiag of aP-TL, nor

¢ the naage of

some such

who did not fulfill +tine prescribed norms of

_,).’

ool

Sev k. rp

the canuldates of tha'%§meAn3ve neither been

any appolntient letter

cont -
alned 1n[@nn°xure 1) they could not tacrefore be given

and that
too without any apparent wistake or &:mission, and thereby

110x.8 per winute .
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alternate ,adequate remsdy available , the petitioner
begs to prefer this yrit Fetition ,inter alia, on the
following ,. L,
GROTU %&?ﬁg q’//:A;uL»«n S
Beacause opposite party no. %«@id not evaluate the
answer books of the typg tesyproperly or fairly,
according to rules and instructions and the evaluatior
done by him confers illegitiuate benefits on certian
candidates who did not qualify in th%LsPeed test,
gecause thne inclusion of somz candidates 5§9t eligible

Gl i7 oAt

for selection in the 3elect ;istzvand ghe exclusion of
the nane of the petitioner therefroum is arbitrary and

violative of the prévisions of ,rticle 14 and 16 of the

Constitution of l1nuiag.

Becaguse favouritisu was shoun to some candidates by
awarding them mcre marks ,aan they should have

actually been awfded .

Because the petitioner!'s valuabls right of getting
the post of RIP - T1 has been denisd to hlm by the ex-

PO e %) d‘:r/

clusion of his mame from the select LJSE(’ though he

had gualified 4in both the tuo tests,
ol
Because opposite sarty no.hK had acted in complete

disregard and violaticn of instructions
and 7

par.igraph 64of the “dvﬂrtls“ment,(ann°xuwe 1), and the

congtined inm

relevent rules gpegbaining to tne type test con$é€ned

in item 4 of Schedule of appendiz 28 of the rosts and
Telegraphs sianugl Volume IV,

Because opposite yarty no. 3 hac in collu51on yith

e ' [N ﬁ\— SRR A

Opposite party no.4 declarud a Select »1st/ in co;ﬁletb

(
disregard of 1nstruutlons containad in parugregh 7 of



. | @/15

the advertiseusznt regaraing Selectiog{Procedure.
Cons
7, decause opposite Party no. 3 a nd 4/,have by includ-
Coo LJL T gt borl” ~
ing in the Select List , candidates who could not type
fo
even 350 words within s:ue srescrioed time of 10 minute
,and by excluding tre nace of the petifioner , who had
typed the whole passare within the prescribed time of

10 minutes without any apparent mistagke or omm@ssion
v had acted highly discriminately , resulting in
inequality of treatuent in clear viokation of article

14 of the Counstitution of India.

X §
[i

PRaaYXZR

Jherefore ,it is wost huumbly prayedv that this Hont'ble
Court may be pleased to grant the following relisfs :
(a). writ in the natur: of uindamus may kindly be issued
> P directing thz opposite purtiss to include the name’

. ‘ Ok e ey oed (ol
of the petitioner in the Select wist {anuexure 3)/of

To 6 e
//‘“;L /\)O' - B . S P el
2g'¢d' -xQ_,Q\ 'ﬂTP telegraphlbts;_

(b). such other order or imstructions be issued , as thi-gs
Hon'ble Court deews fit , to safeguard the interest
. S of the petitionear;:
(c). Trat the cost of this 'rit Petition be aﬁ%ded to the
etiticner,
/?""" 1—-‘,,./4

; ,/)
_Y\ﬁ':,:’gL o]
2 ftr Y %/{., \ 'ﬂm &41\

"o (P.l,Sr. Vastwa)
“~=h £, Lucknoy . Ut . Ccunsal for the petitioner,
I £y Hated Lay 40,1983, |

RAEL2..
;L\V%1:
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INDIAN POSTS AND TELECRAPHS DEPARTMENT
CFFICE OF THE GENERAL MANAGER TELECOM,U.P.CIRCLE,LUCKNOW,

General Manager Telecom.U.P.,Circle,lucknow rec iireg

serndidates for 'Reserve Trained Pool' dn the cadre of TELBGRAFH1STS
as under te= ;

1. REQUIREMENTS

S1. Nane of Head of... Other e Rgserved for . Total
lio, Telegraph Traffic commu= ‘  Tonr
Dr.. nity edically 5/Men

handica=~
(Recruiting Unit) (Unree :
served) pped !

S — - - —
1. C%ﬁef Supdt.C.T.O, by 1 | 8 3 5 48
igra, ‘ , w )

2. Chief Supdt.C.T.O. 15 1 ’ ; 3 ! 2 . 22

Lucknow, _ : ) .
3. Sr,.Supdt.Teleg, 31 1 5 2 4 43
Traffic, '
Allahabad, . C - .
4, Sr.Supdt,Teleg. 31 1 5 2 4 43
Traffic,Bareilly. ; o .
5. Sr.Supdt.Teleg. 22 1 5 ; 2 3 33
Traffic,Kanpur, - . _
6, Sr,Supdt,.Teleg. 23 1 | 6 2 4 36
: ngffie,Varanali. |
7. Supdt.Teleg.Traffic, 16 ' 1 I'5 2 3 27
Sak;gn@,éur. :
X M_\\ r‘f:\ . o, ) B
‘ ﬁﬁotégﬁh. 169 07 137 A4 25 ,:ZSZf

RV
CORDITIONS

+~\} - Cardidates selected and brought on the panel after training, .
will be liable for reguléar absorption &gainst the clear vacantles of
Telegraphists in the pay scale of Re, 260=8~300=EB=340=10w«36012=420~
EB~12~480 plus usual allowances as admissible provided they work as
Short Duty Staff, as and when called for &sgainst unfilled vaoéncies,
absenteeism or extra work, for a period of one year, which cen also

be reduced if so required in the interest of the Deptt. As short duty -
gtaff, they will be paid on hourly rate @ Rs,2/= per hour, subject %o’ :
maxipum of 6-hours per day, Selected candidates of panel are .algo . p
liable to be put on short duty sn the basis of their ready and eesy
availability on denand; but their regular absorption will be made’
strictly in the order of meryit, provided they have worked as Short .
Duty 3taff, as per the frequirements of .the Deptf. Any 1axitg to perform.
Short Duty will famder them liable to bNe remained from the 8elect panel
alongwith panalties as per agreement executed, ’ . .

3, LGE ‘
"~ Between 18 and 23 years on 1~7=-62, upper apc limit being

relexable for (i) Schedule Castes/TIribes by 5 years (ii) other rninrpo-
ries like Em-~servicemen, displaced:- pergona duly recognised by '
Lo |

\ ~
%_7 N {/"/, i:
o .7 |

.

-
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‘ P, .entral Govt. retrenched employeces/ortbeop « i Sl -
P e rsors, as per instruction: In force, Ciudoet oo ..
. v e limit at the time of regulnr abscrptlosn,

i ow furiter relaxation givea by the Govt,
v T EDUCATIONAL ()al. 1F 1CAT TONE

Pass in Matriculation or cquivalirt -t 11 oo

;- cogrised by en Indisy, University or Boerd,
¢ . CFLECTION ‘

' On the basis of marka obtaived iy o - -~ . - .
cned exomination., Bonus marks are awarded by dis- o tre L. it

prre-ntage in the basis examinatien for (1) Higuer (.orsdey Jrurss
/e University (ii) Intermediete three years d. -roc coor.o and

-

Xiii) Graduates/Fost graduates to the extent pf 7,7 -r3 14 presyes-

tzﬁjly. 411 the candidates who come under the s:li ticr 7z ne il
have to qualify in the chtation-(zm-hanuurst‘r~ TFY oI owngailflh
(% triculction Standerd) and departmentsl ty;r ettt o minc
tn:ir speed in typing eitiaer in Hirndl or in n*fi_;;, M1t w1ll bhe
conducted by the Divisional Heads of the oo toatins L it0 2t their
iead Quarters, These tests will be at the c-8t 22 tv. ¢ rdidatas,

6. PREFERENCE

Preference will be given to thore zordil ties, who
pessess the typing knowledge with a speed of 4L . -r83 per minute
and produce certificates to this effect froo any B--rd or Insti-
tuticn duly recognised by the Central or State G:?t. and pass thr
speed test conducted by the Deptt,

7. SELECTION PRCCEDURE

- As mentioned in para 6 abovo e c rndidntes anSew
oSin the knowledge of typing and passing tro,pcga rited speed tcest
will be airranged on the basis of matriculeticn cr egquivaient exeg=-.

jor-marks plus bonus marks for higher :¢nd.-ic qurlificatiors,
~§\hout the knowledge of typing, w~ill te arrarge next
13.9% similar merits, below the lpst pandidate of typing

G ‘i’

7 .

”g;1 the selected candidates will be iven training,.

1rq}n1nw5£dr sﬁért duty staff will be given as per deptl. rules

in force, For regular absorption totrl 9 ménths training will be

piven to the candidates, during which a stlpend of Rs, ?gof- per
maitih will be paid to them,

1

3. SUBMISSION OF APPLICATIONS .

Applicants havirg their regIStrntion without any
5’ the Employment Exchange falling within the ndministrative
Jurisdiction of the Recruiting Division, may apply to the Recruit~
ing Officer 6f the Divisional Unit latest b 15-9~82, on a piain
s aper giving the following particulars : Kowe it full (ii)
Prstal addrecs in £311 ( iii§ Date of birth in Christian Fre &s
frorded in Matriculation or its equivelent examinations (iv) It
£ “C/ST = copy of the caste certirjcates given bty il
e )Tity (V If Reservice Mo, ( ) I'“te of oryoir.,
“charge (¢) Total scrivice | R A
Tirate (\'j) Feyjvyipn ? ‘

(g‘/\/\,

oS 8
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Q'-(vii) Speed in tzging with the copy cofths certificate of tee ty;ing

1§§titution (%1ii) Name of the Division, where the employment 13
d¥sired (ix) kegistration Nuwber and name of the Employment Exchange

ind#séting the date end year ot registration. '
IMPORTANT INSTRUCTIONS

(1) Applicants should submit the attested copl.: .. documents in
support of ege, educational qualificaiicng, .nste certificates,
discharge certificates,;mgrkg obtained, typ: speed etc, alongwith
their applications, ' : A

(~) 1f the particulars given in the.applicaticn forms gre found
~ncorrect or inccmpiete, the applications ara _iable to be
rejected, : : ‘

(3) applicaticns sent in the covers should clearly superscrive the
words " Fcr the recruitment of Reserve Troined Pool of Telegrae
phists? and should bLe sen” wéll in time Ao a8 to reach the
Divisional Qfficer concerned by 15-0-82 pucitively. Applications
received after the target date will not be. zntertained. .

(4) applicants ° should also send two Pass post bize photographs
alongwith their epplications, which should be duly atteasted by &
Gazetted Officer, . - oo LT s

{5) fghlicants having their registration in more than cne employment
exchange and;deg;ringi;p:apglyéfen.more than one unit should
send separate applications. 1o.the respective Divisional Officers,

(6) Applications in no case &hould.be addrossed ta the General
janager Telecom.-U.F;Girqleauuakngw,or,GEnt o him, Al)l such

applications will be treatud.as cancelled,

(7) No ccrrespondende regaiding’ fhe tesult of recruitment will be
entertained, S

i~) Ho enclosures fot‘ﬂtf&ohihérﬁitﬁ éhe apglications already sent
will be entertaineg, umtil and unless LHese are specificgllv
»calleﬁ fﬁr by the recrulting authority, 0
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Kiry 1-y dukiiay \dnikearak
Asnuczd Par Ghor Luckin e

No. Cs/von/aectt /(L) (i@P) /B2 ditew 4wt Lwe the 7th .pril 1983.

LI A
On tiz pasis cf
typing, uii®
in crder of weric, suic
L;‘_l__”-f‘ T 1.‘2:2?4

s;»l:scylc a co.adtice ko3

v lifying teut in «ict .tdcn cum hand wricing &
Jocuna tue following candia.tes
-0olz for sehecti:_n 13 LLP Lelegr

a, hist for

A0, Famin i)

Lhart s e

I'i el“lt ®

Te ssnok Kua,r 3riv,.styvy
Ze VlJ ._1 AT D‘inbll

3¢ AJuy ibm T Halviy

Yy ankl iwe.r 3riv soav.
5« 3uresi Jhayndra

6. Siusall sunur Dixis

7 e w2 o3hl aantg Jdeuari
8. Aae LoLaaanr

90 ;)‘il,w_.u.ki;t; ‘A-Li

10. {Chanery Prakash

11e 3rije.h Cugnora wonri
e e wdSqmuadin

13¢ Lol nuikherjez

1, L) Xuo v 3axena

19, Frmood .up.r

16 ianes o Deo gnukl .

nd, L0Up-m 53kney
Mle nach:n:  3ittnigar
3abu Lal

0. 3ubhasy handos

21e 2mce by Viima

22 1Ighris _1d

Be shuzhil uoar Jriv oot va
e aajosil Llmr Foancey

Jay Pr Kash srivaist v
‘agenwry singn
YaRivek Cnond

‘,ﬁ ty, Liarain lia.a‘.ny 1Y)
J,,\m 3ujhrat 2andey
_“g}hlbn A .riin wascni

;Ngsm ahmed Rigvi

dtam Jeo Skngh
34. Poulose G,
35« JSheo sh- mker Gupt.

Physicallylizpdic p.sd. s-
3 . R._ik@Sh Cnafdr,_ :L'jnd.ay
acreuuled C-ive g-
3 . Jjbu Lal khecna
30. Dine ik Pa. Chiouuk 2y
39. Lakshm. 4. min eciy

;;huu_\.m C 5.85 3~
P«-O. L Jlej
41, saulesh Shinar,
Lo 3.0y suar Kanujq
L Aam senk

o Lallos Frasau
L}-g. janla bras.d
L{' ° .."-l‘uc lxi')q.l‘l ‘LUIJ 4&.1
L7, e Shanar

W

/C GLois..

Sankey sea.rl
.Jun\,t 2T Ldl
Aavdl osnanker malviy g
aaud Lol sriv.stav.
Aan Lakh:n
d.&$’l)i£:l;o
gill‘i Dretie 2 OW_TL
quJ- Wwiif T
th.Ul a.’l.-.nlul
Ou.l .E)I,lk h..)al
AdiJefur g oo beri
d@liﬂu\l»;n
Y ) Jg.&b{t\.&& -Jq\.\
A)QV;L vllxr‘*n gxlxﬁn_l.
_J u. 1 .L* .S q.

ALY L seen ohind
4,§. o 3L02Y
ALOR 5 34,
Chahulig

¢
R 5 ¥~ Sl
I s NP B s Y
Jhaaur .
S Vuriag
aaskans 11
uo .Jo J:‘lv
GJodosuont
RS B IS
dadl $he 1 3ligh
dagquu oo nu
Jdevl Pris a

;A--vl
naey

J-{ .I\[ Py "-‘-’-’JS (:1::1

"“saaenara Prasad srivastavakKushasu.r sl

Abul Jal141

LaXm. u,riin 3ingh
ReE.laCcr, o
Chacualiul Gupts
ardsagn want ranuay
dukaifoem
HedyoniCcurliyry
SluuPau L0200

Jag .

L BOSLL T L ras LG
—ea] -Lij 1\,.(1[,’.;_3'._
Avi o
.n.j,h (g _Ll

. ,: . 123 a
Sin 'ub.‘. i

J.;E'. U

g;dvif /
(5.}.Gupt1)_. )

LU ering

VedoUeuddalidl =il

Ung-ﬁ'; -

75 .0
76.8
7645
26,2
7040
74,6
735
73k
721
71 .8
71.0
70.8
70,0
¢
e
6y Lt
69 .4+
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v RN e raresenn comeieal( 5 - (BTA
) . y . T IR TR Y
{ Lol L L'.L.Ll'.’j.u_; ard T ad \LL i \a JLUJ.\)‘.-;.LI\. ol ‘LL“__‘J‘_J@-«‘.;@D
e ol S Ll I e G ,‘ . '-’y/i
. o i gl v ':’3\‘! !‘\;&T}' /.
ki) Yil, o
in Ae : ..rit retiticn wo. of 1983.
SLUpshura sisen ---»-- Lk atitioner.
Vzrsus.,
Unicn of 1naia nd Ctiers . .. ouposite rarties.
1983 L RN
y Aﬁg§AwT I, .nand Raj Singk sisen,aged about 25 years ,son of
irava dJatt singh,desiuent of 65i,liuir Road,Rakjapur,

Jizhaoudy do neredy solomnly iffira and state as under
E % [

H L

1.8h § the Jeponent is the real Uncle and pairokar of the peti
-tioner .nd is fully coavassant with the facts deposed to s
herepnder, e ¥

~2¢ T.at trs contents of paragraphs 1,2,%,5,7,9 and the unbracke
etcd portions of paras 6,8,13 und f9 of the accompanying
4rit Pet iSion arc based on the informaetion derived from che
records , and those cf paras 3,10,11,12,1% to 18,20,22 and
the bracksted portions of pirus 5%,8,13°and 19 of the
accompunying 'jrit retiticn arec tme to my own knpwledge
and those of paras 21 and 23 .r: basad on legal advice .

3. Irat the annexures 1,2 and 3 :re the true copies of their
originals, > '

%o That no part of it is f£_1s& and tiut nothing material has bec
concanled o So help ue God, | ' =

‘fiﬂ/hébj:j>.gi Sidﬂ/[“

N2 KNOW o ’ ﬂ Deponent . —
i 1 1 3 4!983 ° Q/ . .
I identify the d:aponent wilo hus giencd before me.
SN N acvocate,
\{'I"d'fh v / : .
7 BSolemnly .ffirmed baforc iie ot 11.5.83 at (5  aeme/peie
) by anand Ruj sin_h ,the asepcnent ,who is i.entified by 3hri

P.il.Srivastwa yadvoCate wigi qurt,“;l;h?bad.’l have satisfied
s1f by cxamining the ceporznt  tliat e understands the

ts of tuis affidavit which Lus been read over aad
rlalnad by mie. ‘

| HADAN P&C‘HMN)
QaVH OMMISBIONZR
Bt ety Allshabad

b ucanow Bench

o........ 22 ) AA2
L DI .;?é&fl
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. 0..“.41&,.-.1.- il e

. | \iéﬂv
y Mg\iﬁ
Ceseapplication do.féi (.

1983.

In de ¢ rit retiticn ;E;X%S 1983.

Bhupendr-y Jisen Fetiticner.

Versus.
Liie Lnion of Indis and CTSe eve.... OpLOsite parties.

Sev o000

1
”Exuls__.;.':l.(,a. -1-‘.\44.4. ;—'.L‘HL:L—E;‘- -L.JJ-J-L—.M?‘:

T. 3t for the rigsons amd in o2 circumstamces stabzd
|

in the accomp.nyin; gﬂﬁid<§;%'“rit Fetition , it is most

respectfully prayed taat this ‘ontble igh Gourt may be 1

pPle_sed to ST .Y tie implemebtation of the impugned

. Lot
Select uist (annexed as .innexurzs 3 to thiiLPetition).

and orier for the inclusion c¢f the name of the petitionez

?%%m ?ag[ /Km//m

(¢ enodcivastwa ) ,awvocate,
gounsc¢l for tre Petitioner,

therein,

Lucknoy .
.3y 11,1983,
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In the ioatohle Fign Court of Juulcacure at Allahaoad,

uckno  3a2nch, Lucknow.
L APE

.

~

1983

AFFIDAVIT
g%/‘yb\

HiGH ¢OURT
ALLAHABAD

TIInd Apolic-tioh Zfor Iaterim Relief
|

,Inr -z

Yrit ?atit. . 2534 of 1983.

Bhun2ndrz Bisen. r——— C— Petitinner.
Versus
) The Union of I+dia aad others. —— Oop.Parti s.

AN VI,

I, Anand Rzj “iagh, agod aosout 26 years, son
, J - =

- -

; ' of Sri 3hairodutt Singhd rasiuent of House no. 282

M 1
/XYoo Malviya llagar, Goada, do nhar Dy solemaly affirm and
!

' '.8'
N - 0\ k4
J\'\ \ > stat> as unders-

l.Tnat th»2 depol:1t is th: real unclz and Pairokar

i
i
I

of th= patitiii=r and ig fully coaversant ..1ith the

\Q facts depos~d to hersunder.
» &fk
AN
QJV\ 2. That th» abov: urit petitinn was movad on
~
owur 12.5.83 vhen th: Couns»l for thz2 Unin of India had

N A
a0 sought £or on= we2k's tim= for seeking iastructions.

3.That on 26.7.1983 th» counsel for the Union -
w
of India , Sri U.K.Jhasp, stat:d that the mbtar uill

finalised iithis a2 2k a2na that no frash appointmaznts

shall b2 maz and th: pa2tition was diracted to ba lir b=l

AN

in tho week commancing 8.8.1983.

- <‘_--IIIIIIIIIIIII-II-




3
J

2.

4.That since th~zn tha patiiion though listed

on 10.8.83 and 24.8.83 was adjouraed b:caus: hearing
N .

could not reach, s:rial ~umb>r of writ ptitinn in
cusstii., Tha p-titioi hag aot b2en liste . siace tharaafter.

5.7 hat althnugh alnost £ive =wothe ar: passing

since th: ahnov~ rit prtiti:n as movad ut azither the

na2t.itisn has b-: . adnitt o nor Latyciay rolief gre=nt:d as

pray2d for.

6.That it ie roliablv underrtoon that the original

G P
s21lxt list is brinc roviseu and mar £ro-h appointments ¢

‘ “revised
ar> contenplated to b~ ™ =2 on th= brsis ol thae said/list

vy chortly.

™ @

tlorer ‘
7."hat th?ﬁéeaﬁQ»&Q Suld ewisz irrsparable loss

nd - Huld be deprivad of his right of anpointarnt to the
post 1 case p=rsons junior tn ilm in s-liwetisg morit

arz appoint~d eithzr fron th: origiaal s2l:ct lict or

fronr th: coatanplated rovicd llst,

Luckn>.. datzd /LA*"“
uc.n t Daporzt.
Oct. 4, 1983, =
I, the abov:i:nanad d:o..uint, do har2by verify
that th: cont-nte of paratrao-s 1 to 7 o] tiis af%i: vit
ar= tru~ to my ouva knowl=dg=., O part o: Lo Lo £:1c: and
nothing = taricl has bern conceslad, &2 1) 1 Cod.
-
~ AN \i - '\&; 4
B ) J
Luctny: Jat=d N~ )

4

Oct. 4, 1984. Tapnaant,

I identify th: d2p . .=t .ho has
signed Db :fore we.

Agvncata,
|
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L lic.iion foor we.ondacnts

ERN

Inre r.t _ciiticn i . 29534 of 1983,

2 coacery sisen .o -........Petiti:nel‘.
Vs

‘u:.'}i:.n Cf L'ldid Sa s e sg0enro0ovae oy """CL‘;‘ .a.‘_:I’tiE:S

aiIpaz

-

I, .aung dgj si .m y 8y a z-ouu 26 yoors son of 3vri

D-aicava Datt sing~ /0 Hey{o. 232, Lalvianuger,Gonda, @

herely solemnly Il Q¢ SU.IT a8 UNJET i

— ~

1. Thot te ge onrat is we recl uvncle ang Peirok-r of

c~e petitioner zud fuly conversant wit» tre facts of 4

t-e casc enc cc.ositlons mace as herewnger,

=, e
2o Tat the o ul,?..] or .‘j_lar_ & 'J.lt petition Lo 2534/83 for
isou? ol alind.. o in VLo Tt T Dburt on lley
L, U SO TSy N A P a1
- in o ceivet 1isg, vaexwie 3, for te oot of RP-
'.L:‘e Cn Vre sal . (2 ey -f:c lacranece stancle . couvnsel for

10

-2 union ol Iudgia, os\::‘ iownd o weckt's time to srelr

-

inegirucidons in e Lafi‘.cr

¢ e} I3 o : .
(;/LL} v 2, et on 23,7,32, o legtnn¢ cogasel Ior te union of

- -

Inc¢igy, &1 1,l.De00, g itleg tat t-cre »ave born

.hr J_ T

g i e sslactlioa (ag Vhwe Jenaetlr oo

Lein, rreonsl eond vl Tow2il 2o o I yave an ossii.. ot

—~

<
]

% the malter will Le eeilcog oV ila a wesk,

-~

IAG
ooy n? Jove ac et —io Lo Lhatyno fres’™ ap_oint -ato

VALl Lronioge, TR tantUlo courn PReire~pon Iocordec
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| v

Cave sLoit ~nv eal dicccted the pe cition to be

-

Sat,

[}

ligte in oo weork cowninakic, foon oaugust 841083,

[ [ & 9
I L ghe metition oo Lobrnfune 1isteg on 10.2,83 en
242,00, 5 |

/-/
0o0Cy Wt Collc nov Le “ccred because it coulcnot

1s:¢. Zince t-en t-e petiti-
on “is not been lici-(.

- ~—

R
Jhet o ::e‘i;lim.‘.fzr 28 L. e mean tine, come to

£no<r itrougt roli le sout'ses t-at as a result of
| e

~

filia ol Ure wriv n~etdltidn By “im snc on otrer

-

Corpliants, t-e ty*_'e-'-:_,.,t ans ey LooKs vere re-

cxa ins¢ by 3-ri ."‘.;L,:J&"‘Eﬂl; Fooo to Gecretary,
wrrieniccotions, ovi. of Tacdla iew pel-l., e select

lict (Lpnoxure-C) «l e racell . ».J i re-examineg
type~test ansver Loois i‘zaa sl .aa‘~ani, has been
revise: and goolnlisats gre E-e:,r : rage on tre basis
og‘.: e r~viged select 1listy ~™ice™ ™as not been declare(
— .

e revise¢ licst contalns 2.0 r.@es of canglgaces o1

e oridnal sciccet List (,naezure-3) ang some ney

-

"at Ve nme o4 e peltifionnr Tas aot been mcludec,

in w2 rrviceg selzed liet alt“>ug- “e has a Higher

-
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IN THE HON'BLE HIGH CQURT OF JUDICATURE AT ALLAHABLD
LUCKFOW BLENCH,IUCKIIOW.,.

WRIT PETITION No. 2534 of 1983,

Birupendra Bisen +..... petitioner,

iSe

—2

Union of India and Orss  e.... Opp.parties.

gy T GV =
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1e Writ Petition 1 to 10
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3a - innexure - 2, 14
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Te appln.for interin
- relief
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Lucknow % *@'U—'d
Dated 11th May,1983, (P.N.Srivastwa)

Levocate,
Counsek for the petitioner,
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD,

LUCKNOV BEICH,LUCKNOW .

WRIT PETITION No. 2534 of 1983,

Bhupendra Bisen, aged 19 years ,sen of
Shri Ranjit Singh Bisen,Resident of ' :

588,

/2, Bahadurganj, District:Paimabad,:

s88c0ssssscae Petitioner.

Versus : .
{s The Unicn of India , thrcugh the Secretary, L

Ministry of Cwmunications , New Delhi,
2, The General Manafer ,Telecummunication ,
- Uttar Pradesh Circle, Lucknowe.
3+ The Chief Superintendent,
" Central Telegraph Office, Lucknew.

4.

Shri X,C.Chaturvedi,Divisional Engineer Prones
(2dministmation), Office of the District Manager,

" Telephones , Lucknow,

De

6.

Te

8,
9,
10
114

12

To

Shri R.S.Lall,Chief Superintendent,Central Telegraph
@ffice, Lucknow (now retired),living at 4,Bindvesininagar,
Gorakhpur, '
Shri R.L.Sahini,P.S.te Secretary ,Cummunications,Govt,
of India ,New Delhi, '
Chief Superintendent, Central Telegraph Offiee,dgrae. .
Senior Superintendentn ,Telegraph Traffic ,Allahabad,
Senior Superintendent ,Telegraph Traffic, farreilly
.Senier Superintendent ,Telegraph Iraffic,Kanpure
.Senior Superintendent,Telegraph Traffic ,Varanasi.

o Superintendent ,Telegraph Traffic,Saharanpur. Opposite

900s 00000 8geens

partiese.

s S s Sy

WRIT PETITION UNDER 4RTICIE 7226 OF THE CONSTITUTION
OF INDIi,

! B AN W e SR

1

" Tho Hon'ble Chief Justice and His Companion Judges of the

aforesaid High Court,

as
1e

rd

—— e s > . 0 S W

The petitioner abovenamed most regpectfully begs to submit
under '
That en advertisement No.1/82 inviting applications fer
recruitment of Reserve Trained Féol in the cadre of
Telegraphist ('hereinafter referred to as RTP-T1 ) for
the yeér 1982 for different Telegraph traffic Divisions
in Uttar Pradesh Telecom Circle ,wes published d4n different
news—~papers o Of these, 22 vacanéieg were announced for
Lucknow Telegraph traffic Divisions:® whioch were subsequently
inercased +to0 a total of 47 with the following »rogi~8r

?ther Cummunity - 37,
hereinafter referred to as 6C )
¢ Physically hendicapped . TS
gohsuly Gasthe Tee B,
Sehedule Tribe . ‘ -3,
3 .

Ex~serviscnen e
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}
X
3
4
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35\ |
A photostat copy of this advertisement is being attached
as Annexure 4 , to this Writ Petition,

That paragraph 2
" Candidates

2 -

of the said advertisement provided
gselected and brought on the panel after ‘
training will be liable for regulér absorption against the
.clear.vécancies of telegraphists in the pay-scale of

8~300esiB~34 01 0=360~12=420-EB~1 2480 plus usual allowances

as admissible provided they work as short duty staff, as

and when called for against wunfilled vacancies ,
absenteeism or extka work for a period Af one year whiqh

can also be reduced , if so required in the interest of
the department, * ‘

That in accordance with the instruetions eontained in
paragraph 9 of the saig advertiéemént s the petitioner who
fulfilled all the requisite qualifications , submitted an
application as a OC-candidate

in the prescribed proforma

alongwith the necessary documents to the recruiting

officer of the Lucknow Telegraph Traffie Diwision , opposite

party no. 3 , within the prescribed time , The petitioner

also had attached &8 certificate from Khanna Commercial

College , Lucknow to the effect that he possessed the
typing knowledge with a speed of 40 words
in English,

per minute

That the minimum qualificationz as laid down in para 4

of the advertisement ( Annexure 1 ) for the szid post was

" Pass in matriculation or equiva¥nt  examination- recoghisai
by en Indian University or Board,

Thet the instructions regarding éelection for the said-
post as published in paragraph 5 of the advertisemént

were ag follows s " SELECTION : On the basis of marks obtzind
in the above mentioned examihation ‘s Bonus marks are awrded

by raising the ngeregate percontage 4n the basic examinati-n

for (1) Higher Secondary Course/@re-university,(ii) Intermediax:

/three-year degree course and (1ii) Graduate /post—graduate

to the extent of '5,7 and 10 respectively . All the candidate

who' come under the selection zone will have to qualify in

the Dictation—cum~handwriting Test in English (Matriculatior.
Standazrd ) and the departmental type test to examine their
speed in typing either in Hindi or in English , which will
be conducted by the Divisional Heads
at their Head Quarters, These tests
candidates , "

Bhat

of the Recruiting Unit
vill be at the cost of
the instructions contained 3in paragraph 6 of the

advertisement ( Annexure 1 ) clearly laid down that ,

¥ PREFERENCE t Prefcrence will be given tc those cendidate

RS ec60 -
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) ; vho possess the typing knowledge with a speed of 40 words

per minute and produce certificate +te this effect from
eny Board cr Institdtion duly recognised by Central or Statc
Government and pass the speed test conducted by the departmecmt
( That thus a candidate who had knowlédge of typing witk
a speced less than 40 words pef ninute and had prodhced a
certificate to that effect froem any Board ¢r Institution

A

was not entitled for olaiming or ©being given preference -
for recruitment to the daid poste ) ‘
Ts  That the selection procedupe as laid down in paragraph 7 of
.y : the advertisement (4nnexure 1 ) provided as follows : .
" SELECTION PROCEDURE : As mentioned in paragraph € above .
the candidates possessing the knowledge of typing and
passing the prescribed speed test will be arranged on the
basis of matriculation or equivalent examination marks
plus bonus marks for higher acadenie gualifications ,
Candidates ‘without the knowledge of typing will-be
arranged next on hh the basis of similar merits , below
the last candidate of typing knowledge. "
84 That as per instuructiens conatined in peragraph 5 of  the
advertiscment (Annexure 1) , the candidates were required
to appear and qualify the fo&lowing two tests ‘f%w'
being eligible for appointment to the.said post 3
(1) : A Dictation—cum-handwriting test. (According to!
the information available with. fhe petitionmer the. qualifyiz?
( percentage of marks for this test was 40 per cent. )
(i1) : A depaprtmental Type test, in which the candidates
were required to qualify at a speed of 40 words per minute,
T . 9¢ That in response to his appliaction , the petitioner was
called to appear in the aboﬁe two tests vide letter. No,
Bharti/RTP-T1/Lv/82(outside quota) dated §0.12,82 ,
This c2ll letter was issued by opnosite party-no& e
A photocopy of this letter is being anncxad as Annexurc 2
to this writ petitione
10 That according to the recliable information availablie with
he petitoner , candidates with higher merits but not knovi
typing or producing certificgates showing typing knowledge
with spced 1less than. 40 words per ninute woré not called
by opnosite party ne. 3 to zpmear at the said two testse
14, Thaet the dietation-cum-~handvriting test was conducted on
26-12-82 fron 1,00 a.m; o at  Ketional Intcr College
Rara Pratnp  sarg, Lucknow , and the Type test was thercevs.
. held at Belloona Commereial College,Aninabac , Lucknowgunder
ﬂ the personal supervision of obposite p.rty no, 5, as thk
“ Supervising Officer. '
12, That the petitioncr appeared at both the above %o tests

. ' : ,
»  omnd o ontte hopsful  of his sucmese | N Etemane g i

a ~ewling to his  caleulations gu-cipreel we o «Fffu‘MA .
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The petitioner had conmpleted thé dication~cum~handwriting
test without any nistalke
ability and thercfore was
qualified

or ommission to the best of his
quite hopeful of being declared

in this tcst , Similarly , he had +typed the whole

of the passage of about 400 words without any apparent
-
nistake

or ommission , within the preseribed time of 10

minutes and was quite hopeful of being declared qualificd

in the type test as well , He had donc the type test paper

so well that he wus confident nf being placed among the

with the typing spsed of 40 words
yer ninute o This will be established 1f this Hon'ble Cowrt
calls for the answer books

preferential candicates

of the petitioner of both the abowve
two tests and is pleased +to satisfy dtself with the averment
. made in this behalf, ' ‘

13. That the rules or the criteria for passing a type test have

been clearly laid down in Posts and Teclegraphs Manuel Volume

IV, Appendix 28, in the procedure for selection of Stenographe:

who are also reqﬁired to qualify in a type test at the speel

of 40 words per minute . The relevent rules

pertaining to the
Type test are con ined

in item 4 of the Schedule of the
said appendix 28 and read as under

¢ "™ A passage in English
consisting of 400 words

will be given and they will be
roquired to type it within 40 minutes, Candidates
paper contain

whose
more than 5 per cent nistake/onnission or
who fail +to type the passage within 10 minutes will be
considercd to have failed, " |
Thus a candidate is normally

supposed to type 400 worde
in 10 minutes without any mistake

or omuission and therebdy
show a speed of 40 words per minute but a latitude has been
'givon for 5 per cent mnistakcs or ommission by virtue of whicic
he will be deemcd %o have the requisite

qualifying speed of
40 words per minute cven if he

tyses only 380 words, without
mistake in 10 minutes.
( These rulcs arc also applicable in the case of select:
for the recruitment of RTP-T1 , as also
. departnental tosts, )

for other

{4+ That the type.test peper in English conkained about 400

words ain all , According to the above rulcs , 5 oo coent

nistake or ommission of 400 words coi, s to abous 20, Thus

any cendidate , who failed to type 350 = ' 430 .. 27 ) vords
within 10 minutes should be &celarcd failed , *o he wns not

having .the required qualifying speced of . 40 words per

minute o Such a candidate was not eligiblc for zlaiming or

being given any prefercnce ( as provided ir wav veph 6 of
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the adveriisereat ) or Tor being ircluled in the iist of those
candidetes who hrd tht speed of 40 vords rer ninute , epd  hed
thorcby qualified in the type test , and had also qualified
in the dictation-cum~handwriting test , dccording to  the
instructions contained din paragraph 7 of the advertisdment
(Annexure 11) s candidates without the knowledge of {typing or

with the knmowledge of typing with:spced less than 40 vords per

ninute were to be blaced ‘below the last candidate .havihg
type~-knowledge with a speed of 40 words per minute; Thié nay
be clarified by the following 'Illustration® s

"~ Supposing , there are six candidates applying for thoe
post and there are only fouwr - vacancies to be filled in fron
anongst these candidates , The candidates 4 , B, C , D , E and
F are having 75 , 70, 65, 60 , 55 : ~ and 50 per cent of

narks ( ineluding bonus marks for higher académic qualification$
as their se lection merit in chronologi sal order , Supposing "4 !
has no typing knowledgp o and the rest five candidates , viz,

By, C 9D, E and F, are having typing knowledge with speed

of 25 , 30, 35, 40 and 40 words per ninute in chronological

ovder;

According to the instrudthons contained in the advertisemenf‘
( Annexure { ), and the above mentioned rule , the 5th candidate
i.cey E stands first, by virtue of having a higher .selection
nerit and the qualifying speed of 40 words per ninute, than. that
of F, who has got only 50 per cent as his sclection morit o Thus
P, with 50 per cent as his selection merit and 40 words per ninutc

gualifying speed will be placed at 2nd positions Thereafter ,
A, and B will be placed at 3rd and 4th position on the basis of
their selection nerit , because none of. them pessess the
qualifying speed of 40 words per ninute,

In view of the . fact thet there are only 4 vacancies

the remaining two candidates , ¢ and D will siand out of the

. Select List, *

156

That Shri K.C.Chaturvedi, op p»Slte nerty no. 4 wss a3901nted as.

.Exaniner of the two test pupers s the diciEmtion~cun~hendwritin

test paper and the type test paper , by orposite party no. 2 ond
was requipcd to retwn tle eyﬁ:inof angwer beooks - to opposite

party no, 3 within a fortnight , i.e,; to suy bty the sccond week

. of January 1983,

16,

That the opposite party no. 4 returned the examinud - nsw.rbooks

of the test papers , according to the dinformaiion availuble witk
the petitioner , only in the first week of April 1435 Yo thus
took +too much time for obvious Tecsons , in GRzwmA o LN

and thcrelw cortravennd the instructions erﬁo@w'iuVMww -caa

‘fﬁkﬂ&ﬂ- ﬁ“iﬁﬁ’uﬁ Vi B h&aﬁéf—

i) ‘ﬂ/\.‘&/‘ Mto..a__ i\f, £t~ Luk, £t Wi/P.A S‘u&( g‘e"ﬂsﬁ C-vwg‘td‘-*w““l
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answer books

or the criteria as laid down in Posts and Telegraphs
Volure IV, Appendix 28, the learned exaniner , opposite

RN

-

- 6 o

of the type test paper , according to the rules
Manual
party

nos 4 awarded nmarks , arbitrarily eand caprioctiously in the ty.
test answer books with a view to oblige certain candidates ,

_ who approached hin through different sources,

{8, That on the basis of narksheets recieved from opposite.party
noe 4, the opposite party no. 3, the 'Recruiting Officer,
declared a Select List , without considering that only

candidates

securing 40 percent in the dicatation~cum~handwri

test and attaining 40 words per s ninute speed in the type te

were qualified to be selected for the post in questions The

Seleet List ,instead contained nanes. of even such candidatee

who did.not obtain the requisite type speed of 40 words per

* ninute . In fact, according to paragraph 7 of the advertisemert
such candidates were to be placed below the last candidatex

having typing speed of 40 words per miﬂute ; Thus the Selecet L;;i‘

was issued in clear violation of the instructions contained

in the advertisement and the rules 1laid down in Posts and

Telegraphs Manual ,Volume IV, Appendix 28,Thelearned

Recruiting Officer did not apply his own nind and issued

+ the list in a nost capricious , unfair and unreasonable

nanner, A copy of the Select List is annexed as Annexure 3
. to this Writ Petition,

189, That the sddd Sclect List d4id not contain the nane.of the
petitioner

( although he had qualified din both the tests by

having attained +the qualifying speed of 40 words per minute

in the type and 40 per ccnt narks in the# dictation—cun~hand
. writing best.)

20, That anongst the OC-candidates of the Select List {annexure 3
the following candidates et sericls 2,3, 5, 6 , 11 %o
13 , 15 to 22, 25 , 28 to 30, totalling nineteon in nunber ,

had failed to type the tegt passage within the prescribed
tine of 10 nminutes

Serial in the

Select

Ui W N

12
13

List,t

Rnnes of the candidates

Vijal Xupar Singh
Ad i Kurar Malviys
Suresh Chandra
Sushil Kumar Dixit

Brijesh Chand Lahri
Hissanuddin
Anit Mukherji



N

&
‘ D) - ”

15 Pramod Kunar |
16 Chandra Deo Shukla

17 " Km. Anupan Sahney

18 ' Km, Rachna Bhatnagar

19 Babu Lal '

20 Subhash Chandra

21 Snte Abha Verma

22 Ishrat Ali

25 Jai Prakash Srivastwa

28 . Satya Narain Kashyap ’
29 Ram Bujharat Pende

30 Ashish Narain Awasthi,

None of these candidates were able to type even 350
words of the fype test passage , and zs such could not be
declared %o pessess thg presoribed®  qualifying speed
of 40 words per minute, -
According to the rules as also instructions contained
in advertisement (Annexure 1), tth could not therefore
be given preference over the petitioner , who had typed
the whole passage within the prescribed fime of 10 minutes
and that too withcut any apparent mistake or ommission ,
and thereby possessed the qualifying speed of 40 words
per minute, This will be olear if the type test answerbooks
of these. candidates as also theat of the petitioner are

‘called for from opposite party mno, 2 or 3, and perused by

this Honfble Court,

20-A. That as a result of some complaints and the Writ petition

Se
1:
2.
S
4e

5¢.

6o
Te

filed by the petitioner , the type test answer books were :-
re-exanined by opposite party ‘no, 6, Shri Sahni, and
selection of some of the candidates of the original Select
List has been cancelled , But 5~ OC candidates of the
original Select List have not been issued any cancelletion
letter.Anong the 0C- candidates , the following candidates
bearing +the following Roll Nos., and selection merit, have

been issued gelection letters

No. Roll Yo, Names of the candidates Selection
: Herit,
RTP/TL/174/82 Yadvendra Pd,Shukla 62.0 %.
RTP/T1/219/82 Arninder Kaur (Km, ) 58,0 %
RTP/11/22% /82 Anil Kumar Agarwal 57.8 %
RTP/T1,'227/82 Evon Charan (¥m,) 57.6 %
RTP/T1/228/82 Syan Kishorc Shukla ®7.0 %
RTP/T1/240/82 S.K,Tondon 56 O %
RTP/T1/244/82 Sudhir Kumar Srivastwa 55.6 %
The above selection merit includes percentage of High
S

chool marks ,plus bonus mnarks , for higher acadeni--c
qualifications . Of the seven candidetes , the & canc.® .tes
as shown at serial 2 to 7 , have . less sgcleo™iun BEC -
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' than that of the petitioner . The selection nerit of the
petitionsr is 58,2 percent, which includes 51.2 % marks
_of High School plus 7 percent marks for Intermediate,
. 20-B,: That according to the informations gathered by the
petitioner , from different sourcts , in other G.Telegraph
Traffic Divisioﬁs under the control 6f opposite parties
Noss 7 to 12, where the same examination was conducted on
the same date , 3.0, OB 26,12482, in ternms and conditions
of the advertisement (Annexure 1), the candidates , who have .
he typed the same test passage within the prescribed time ef
40 ninutes have been selected by giving preference over
other c-ondidates.

20-0,: That the petitoner ¢yped the entire type +Hgut passage
within 10 ninutes without any mistake . Therefore on the .-
anology of other 6 divisions‘, mentioned in para 2°*§;r
above thepetitonerhasqualifiéd in the said type test and
is ontitled %o be given preference over the six candi-
dates having lese szlection merit referred to in para
para 20-i, for purposes of . selection and appointment

RN to the post,

21, That_ the preperation of the Select List 2nd the revised list
have  been done arbitrarily‘ani capriciously, by excluding
the name of the pctitioner therefrom and including some

a such candidates who did not fulfill the prescribed norms
of eligibility.

22, That the said select list and the revised lsit have not

-y been implemented sgofar inasmuch as  the candidates of the
said lists have neither been sent for +training of RTP-T1
nor any appointment letter ‘iSSUQd to then

© 2% That being aggreived and. having no appropriate ,alternate

_ )
adequate remedy available , the petibioner begs to profer

this Writ Petition,inter alia , on the following
GROUNDS s
> fe Bocause opposite party nos. 4 and 6 for obvious reasons

did not evaluamtc +the answer bocks of the type test ' properly
or fairly , accordipg to the rules and instructions
and ,the evzluation done by them confers illegitimate benef.
~fits on certain candidates who did ot qualify in the
speed tesé. '

2, - Because the inclusion ofrsoze candidates not‘eligible for
selection 4in the Solect List and the reviscd list and the
exclusion of the name of the petitioner therefron is
arbiteary and violative of Article 14 and 16 of the Monstie
tation of India,

3 Because favouritisn was shown to sone combifares - **%?ﬂ
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awarding them more marks than they should have actually been
awarded. .

4. Because -thc petitioner's waluable right of getting the post of

RTP-T1 has becn denied +to him by the exclusion of his name from

the select list and.the revised list, thought he had qualified :in

. both the two tests, '

Because opposite party no, 4 and 6 had acted

and violation of instructions

in complete disregard
contained in paragraph. 6 and 7 of the
advertisement (Annexure 1) and the relevent rules the

tyre test contained in - itenm 4 of the Schedule of Appendix 28 of the

peetaining to

. Posts and Telegraphs Department Eanual Voulnme Iv,

6, Because opposite party no. 3 had in collu51on with opposite party nos,
4 and 6 declared a select 1t and a refised list in comﬁlete disé
regard of istructions contained in paragéaph T of the advertisement

. regarding selection procedure, ‘
Te Becduse opposite party nos, 3 and 4 and 6,have by including " in-the

. of &rticle 14 and 16 of the Constitution,

9

Select List and the revised list , candidates
%50 words within the prescribed +time of 10 minutes and‘by excluding

the name of the petitioner therefron who had typed the whole passage
within the prescribed tinme ‘of 10 minutes without any apparent nistake

or ommission had acted highly

who could not type even

discrininately ,resulting in ineq-

uality of treatment .in clearlviolation of article 14 and 16 . of the
. Constitution of Indiae | _ .
' 8,Because opposite party nos 3 has in collusion with opposite party no.

6prepared a revised Select list which iﬁcludes

leass selection merit than that of the petitioner,in conplete disregard
of the instruetions

candidates having.:

contained in the adwertisement and - in violation;h
Because ‘the non-selection of the petifioner i1s against the practice

and procedure that has been followed
~igions

in other 6 Telegraph Traffic Di -
of giving preference for selection to the post
of R¥P~T14This is h;ghly discrindnately and arbitrarily and in v1olatlon
of &rticle 14 and 16 of the Constitution,.
PRATYTER
Wherefore ,it’is most humbly preyed that this Hon'ble Court

for purposes

< ez

-~

May be pleéased ¢to grant the

following reliefs s

(a)e: Writ in the nature of nandanus

be kindly be issued dirécting the

LED N A SN R4

opposite parties to include
List (Annexure

the nane of the petitionmer in the Select
3) and the revised list of RTP-telegraphist,

BLILET K ks s ek e

Lo .
i i
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Such other ordexi

(b)u

LR L
o i b il

't

£

®

5 or instructions be issued , as this

Hon'ble Court deems fit , to safeguard the interest

of the petitoner;

4

(¢)e: That the cost .of this Writ Fetition be afarded to

the petitionere

Lucknow :
Dtaed May 11,1983,

(P.N.Srivastwa) '
Coungél for the petitioner,
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IN THE HON'BLE. HIGH COURT OF JUDICATURE AT ALLAHABAD,
LUCKNOW BENCH, IUCKNOW. ‘
WRIT PETITION No. 2534 of 1983.

BHupendra Bisen s+, petitioner

Vse

Union of India and Orse .... Oppe.partiws,
ANNEXURE -~ 1,

Advertisement No. 1/82,
INDIAN POSTS AND TEIEGRAPHS DEPARTMENT
OFFICE OF THE GENERAL MANAGER TEIECOM. U.P.CIRCIE,IUCKNOW.
- General Manager Telecom.,U.P.Circle ,lucknow requires

candidates for'Reserve Trained Pool! in the cadre of TELEGRAPH-
ISTS as under .-

-

1 .REQUIREMENTS ' -
Sly Name of the Head of Other Reserved for '
No. Telegraph Traffic commu~- - Orthop- S/C S/T Ex. Total
R | Dn, nity edically | S/men
, (Recruiting: Unlt) (Unre- handica=-

—= = = = = = = === - -~ gerved) pped. - e e - - - -

1. OChief SupdteC.T.0. 31 . 8 3 5 48
Agra‘ i
Fucknow, :

3e Sr.Sudt. Teleg.Trafflc 31 1 5 2 4 43
Allahabad.

4, Sre.Supdt,Tele,Traffic 31 1 5 2 4 43
Bareilly. -

5e Sr.Supdt.Tele.traffic 22 1 5 . 2 3 33
Kanpur. |

6. Sr.Supdt.Teleg.Traffc.23 1 6 2 4 36
Varanasi.

Te Supdt.Telegraph Traf, 16 1 5 2 3 27

_ _ Saharanpur. o - o o
Tofal =~ - 777 7 7 169 = -7 """~ 739" "4 T 257 " 252

_————.——..—_—-———_.——_—____-—_—__—u——-———-———-—-_—a_——--——————-——--—---.——

General Conditions
Cendidates selected and brought on the panel after
training will be liable for regular absorption against the
lear vaccacies of Telegraphists in the pay scale of Rs.260-8»
300-EB-340- 10-360-12—420-EB-12-480 plus usual allowances as L
admisgible provided they work as short duty staff , as and when -
called for against unfilled vacancies ,absenteceism or extra

-work , for a peiod of one year which can also be reduved if so

z‘qulred in theinterest of the department . As 'short duty ataff
hey will be paid on hourly rate @ Rs. 2/- per hour subject to
maximum of six hours per day . Selected candidates on panel are
also liable to be put on short duty on the basis of their rea-
dy and easy availibility on demand ; but their regular absorp-
tion will be made strictly in order of merit , provided they
have worked as short duty staff, as per the requirement of the
department o Any laxity +to perform shert duty will render them
liable to be removed from the select panel alongwith penalities
&8 per aggrement executed. ‘

5. AGE '

- Between 18 to 23 years con 1.7 82, upper age limit being
relaxable for (i) Scedule Caste/Trlbes by 5 years (ii) other
categerjes like Ex-servicemen,displaced persons duly recognised
by Govt. of India ,Central Govtoretrenched employees/orthopaedi-
cally handicapped persons ,as per instructions in force,
Candidates crossing the upper age linit at the time of regular
gbs%rptlon s will depend upon further relaxation given by the

ovte
4. MINIMUM EDUCATIONAL QUALIFICATIONS '
Pass inmatriculaticn or equivalent examlnetlon recog=
nised by an Idian University or Board.
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5, SRIECTION

On the basisof the marks obhtained in the above mentioned
examination .Bonus marks are awarded by raising the aggregate
percentage 1in the basic examination for | (i)Higher
Secondary Course/preuniversity (ii) Intermeaiate. Three years
dsgree course and (iii) Gaduate /postgraduate yo yhe extent o
-»7 and 10 respectively ,All the candidates who come under '
the selection zone will have to qualify in the dictation-sunm
-handwriting +test in BEnglish (Metriculation Standard) and
departnental tpe test to examine their speed in typing either :
in Hintl or in English ,which will be conducted by the Divi-
sionai. Heads of the Recruiting Units at their Head Quarters,
These tests will be at the cost of the candidates,

6. PREFERENCE :
Prefcrence will be given to those candldates sWhopossess
the typing knowledge with a speed of 40 words per minute and
produce certificates to this effect from any Board or
Institution .duly recognised by the Central or State Govt. and
pass ‘thespeed test conducted by the Department,

T. SELECTION PROCEDURE
As mentioned in para 6 above , the candidates possessing
the knowledge of typing and passing the prescribed speed
test will be arranged on the basis of mnatricwlation «or -
equivalent examination plus bonus marks for higher academio
qualifications . Candidates without the kmowledge of typing
will be arranged next on the basis of ginilar merlts,below
the last candidate of typlng knowledgea i Coo

8. TRAINING - " .

A1 the selected candiaates will be given trmining '3 V-
Tralnlng for short duty staff will be given as per departngntal
rules in force, For regular absorption total 9 months trainine”
will be given +to the candidates ,during which a stlpend of“
R8s, 130/~ per nmonth will be 'paid to then,

9. SUBMISSION OF APPLICATIONS

Applicanss having their registration  without any ofg-.- the
Bnoploynent: Exchanges falling within:the adninistrative
jurisdiction of~ ..the Recruiting. Division',nay apply~ to the
Recruiting -Officer of the Divisicnal Units 1atest by 1969.82
on a plain paper giving the fcellowing articulars (i) Nane
in full (llgPostal address in - full (iii Date of blrth T in
Christian era as recorded in Matriculation ‘or its equivalent
examination (iV) If a nember of SC/ST - copy of the caste
certifiacet given by the conpetent Authority (v) If Ex-gervice
~nan (a) date of enrolment " (bg date of discharge. §c ) total
service “'rendered with a copy of ' discharge/certificate (vi)~
Educationd}l qualiflcatlons beginning with mnotriculation or
its equivdalent -and above giving ‘the nane of the exanination ¥ ;-
passed ,total narks obtained and ‘their 'perceéntage etc. supporie:
by the marksheets and certificates/degrees étec, (vii) Speed fn
typing with the copy of ke certificate of:+ - the ‘typing.:
institution (viii) nene of the division ,where the employuent -

-

i

T g

is desired (ix) Registration nunber -and nape of u:' the - o
Enploynent Exchange indicating. tge date and year of reglstratlon.
IMPORTANT INSTRUCTIONS =~ = e '

(?) Appliacnts..-should-subnit - the attested copiecs of docunents !

in.guppert ¢f age ,educational qualzf;cataons~,caste corti-: -
ficates digcharge certificate ,nanks- obtained “type speed
etc. alengwlth -thein applleatkon. ‘.

- K . . i .

. .
PR, . . N T .
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(2) If the particulars given in the applicajion forms are
founéd incerrect or inoomplede, the epplidelions are iiapie
o be rejected, |

{3) &pplications sent in the covers sheuld clearly supearscribe
the words®For the reeruitment of Reservyg Trained Pool of
telegraphists™ and sheuld be gent well in tine so ag to
reoach the Divigig-nal ¢fficsr concerndd by 15.9.82 positively
A;s%lications recieved aftsy the target date will not e
entertained . ‘ - _, |

(4) 4pplicants sghould alse send  twe nﬁasggoet_sue photo-
grapks alongwiththeir applications ; whizhshould be duly
attested by a Gazetted Officer.

{5) Applicants hoving their registratioh in nore than one
Boployments exchange and desiring to apply for more fhan
cae wnit ghould send seperate applications - to the respectivs
Divisional Offioers.

(6}4ipplications 48 no .case should be ofdressed %o the Genorsl
Monsger Teletoiy ,UP Cirele ,Imcknow or sent o hin.Al) guch
applications will be tréoted as cancelisd,

(g Ne correspondence rogording the result of reoruaiinens
will be entertained. _ o e ,

{8) M enclosurge for attaching with Yho applieations slrendy
sont will b eatertained  miil and wiloss ithese oro
specifically called Tor By the recrufting sathority.

P
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IN THE HON'BLE HGEH COURT OF JUDICATURE AR ALLAHABAD,
LUCKNOW BENCH,LUCKNOVW.

WRIT PETITION NO.2534 of 1983,

Bhupendra Bisen cove petitioner
Vs ’

Union of Indla and Ors,

TEXXEE OPP. :PartieS'
\

ANNEXURE - 2,
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/1' IN THE HON'BLE HBGH"COURT”OF TUDIQATURE— AT QLLAHARLD,, -

LUCKNOV BENCH,LUCKNOW,
WRIT PETITION No. 2534 of 1983, .

Bhupendra Bisen petitioner

Vs .
Union of India and Ors,

@aces0 0

soce Opp. parties.

-——-—%XUR-E-:'Z——————*%—— bbbbb

Indian Posts md Telegraphs Departmant. ‘
Karyalay Mukhay Adhikashak, ' )
Kendiri Tar Ghar,Lucknow, ‘ ’

No.CS/CON/RECTT(TL)(RTP)/82 dated & Lucknow e 7tn Aprll 1983,

On the basis of qualifying test in dictation cum hand ‘writing and
typing, the selection committee has found the following candidates in ’
~rder of merlt, suitable for selection as RTP Telcgraphists for the year 1982.

T o Tane,

- e
e wm e m em s e e - ew wn e em  ww e

enddsy

pago?89$“o Lucknow,

Fathers Name Merit .

" "1, 4shok kumar Srivastava Bankoy Bihari T 8.0
2, Vijay Kumar Singh Sunder Lal . T76.8
36 Ajai Kumar Malviya Ravi shanker Mak¥iya 7665
4q Anil Kumar Srivastava Haub Lal srivastava = 76,2
5 Sureshchandra Ranlakhan © . T6,0 |
6o Sushecl Kunar Dixit SN Dixit _ 7446
Te Kn Shashi kanta Tewari . D/0 KN Tewari ¢ 73.8
8.  Ramesh Kumar "~ -* Gopi Shyan 3.4
9, Shaukat 411 Abdul Raheen 72.1
10, Chandraprakash - Onprakash - 71.8
1. Brajeshchandra Lahri _ Rajendranath Lahrl 71,0
12, ~ Hisanuddin ' Riyajuddih =~ Tt 70,8 -
13, 4nit Mukherjece AS Mukherjee 70,0
14, Anuj Kunar Saxena Devi charan Saxena 69.6
15, Pranod Kunar Badri Prasad 69.6
16, ChandraDeo Shukla , Hriday Ran Shukla 69,4
17. En Anupan Shahni \\  D/o KL Shahni 69.4
18, Xn Rachna Bhatnagar " D/0 Ramesh Bhatnagar = 69.2
19 Baboo Lal Chandraka pd i 68,6
¥20, Subhashchandra Ran Kishan © 6844
21, ,Snt 4ibha Verna $/0 GC Verna T 68.4
22, Isharat Ali Hashnat Ali v 6842
23, Susheel Kunar Srivastava GS Srivastava 67.6

T~24. Rajesh Kunar Pnadey Ran Suchit Pandey 67,6
25. Jai Prakash Srivastava Ran Adhar 66,6
26. Nagendra Singh Ram Sakal singh 66,6
274 VIVEX Chandra Hukunn chandra ' 66,6
28, Satyanarain Kashyap Devi Prasad 66,4
29, Ran Bugharat Pandey - 66.4
30, Asheesh narain Awashty RN Lwasthy 65.8
BX.Sexrvicenen, '

31, Rjendra Prssad Srivestava Kusheswar Lol 44,5
32 Naseen Ahncd Rizvi Abdul Zalil 42,6 ,

» 33. Ran Do Singh " Laxmi’ narainsingh 54.6 (T.IN)
34 Poulose G, KP George. , 52.1 -do=
35, Sheoshanker Gupta Chandilal Gupta 52,0 =do=-
Physically Handicaped, .
36. Rakeshchandra Pandey Krishan kant Pandey 59.6
Scheduled Tribe o : ) .
37. Baboo Lal Mecna Hukni Mcena 61,6
38. Dineshpd chaoudhary KD Chaoudhary 5546
%9, Lakshni narain Mcena Sitaran Mcena 5447
Scheduled Caste. -

40, Ran Tej Jagran 65.4
41, Kanleshchandrsa. Raneshwarprasad 62,4
42, Satyapan Kananjia - Rajiraj Kanaujia 61.8
43. Ran Sevei. "..uti- Ravigdas . " 61,8
44, Lalloo prasad Mahabali ' 60,2
45, Bandho prasad Rajnani prasad 59.4
86, Snt Indrakunori Rangulan 58,4
47, Ranchandra Randhan 57,8
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IN HE HON'BLL HIGH CQURT OF JUDICALTURE AT ALLAHABsD
LUCKFNQOW BENCH,LUCKNOW.

R

WRIT PETITION Noe. 2534 of 1983,

Bhupendra Bisen +..... petitioner,

AU I

Union of Incdia and Orse.
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD,
LUCKNOVW BEYCH,LUCKNOW . _

WRIT PETITION No. 2534 of 1983,

Bhupendra Bisen, aged 19 years ,son of
Shri Ranjit Singh Bisen,Resident of
588/2, Bahadurganj, District:Faimabad,

Ssssescosacse Pe’ci‘bioner.

Versus v
1e The Unicn of India , thrcugh the Secretary,
Ministry of Cummunications , New Delhi,

2, The General Manafer ,Telecummunication , ‘

Uttar Pradesh Circle, Lucknow,

s The Chief Superintendent,
Central Telegraph Q0ffice, Lucknow, ' ,
4o Shri K,C,.Chaturvedi,Divisional Engineer Prones
(Administnntion), Office of the District Manager,
" Telephones , Lucknow,
5¢ Shri R.S.Lall,Chief Superintendent,Central Telegraph
Cffice, Lucknow (now rqtired),living at 4,Bindvasininagar,

Gorakhpur,
6. Shri R.L.Sahini,P.Setc Secretary ,Cummunications,Govt,

of India ,New Delhi.
Te Chief Superintendent, Central Telegraph Office,lgras

8, Senior Superintendentn ,Telegraph Traffic ,4Allahabad,
9, Senior Superintendent ,Telegraph ?raffic,fhrreilly
10,5enior Superintendent ,Telegraph Iraffic,Kanpur.
11,senior Superintendent,Telegraph Traffic s Varanasi.

12. Superintendent ,Telegraph Traff%?i????{????f:..Op£05ite
‘ ' parties.

T O PP pus Puve e ey

WRIT PETITION UNDER ARTICLE 7226 OF THE CONSTITUTION

OF INDI.. _
[

and His Companion Judges of the

. To, .
The Hon'ble Chief Justice
aforesaid ¢High Court,

~
S gt 0o S S o S

The petitioner abovenamed most respectfully begs to submit

as under
1« Tbat an advertisement No‘1/82 inviting applications fer

recruitment of Reserve Trainzd Pool in the cadre of
Telegraphist ( heréinafter referred to as RTP-T1 ) for

the year 1982 for different Telegraph traffic Divisions
in Uttar Pradesh Telecom Oircle wes publishked in different
were announccd for

news~papers o Of these, 22 vacancieg
Lucknow Telegraph traffic Divisions! which were subsequently

Increased to a total of 47 with the following hresk-Gp

ther Cumnunity _ - 39,
hereinafter referred to as 0C )

2L Physically handicapped ey
fchedule Gasthe - 3
Schednle Tribe - 3,
L5,

. Bx~sorvigsemen
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That in accordance

6
2 - Q\

A photostat cdpy of +this advertisement is being'éttached
as Annexure 1 , to
That paragraph 2

" Candidates

this Writ Petition,

of the said advertisement provided
selected and brought on the panel after

training will be liable for regulér absorption against the
clear vacancies of Rs¢2b0-
8~300esi B=340maq 036 Ov-1 242 0~EB~1 2480 plus usual a1lowances -

provided they work as short duty staff, as

of telegraphists in the pay-scale

as admissible
and when called for against unfilled vacancies ,

work for a period Af one year which

absenteeism or extda
can also be reduced , if so required. in the interest of
the department, " |
with the instruetions eontained in
paragraph 9 of the said advertisemént , the petitioner who
fulfilled all the requisite qualifications , submitted an
application as a OC-candidate in the prescribed proforms
alongwith the necessary documents to the recruiting
officer of the Lucknow Telegraph Traffiec Division , opposite
farty no. 3 , within the prescribed time o The petitioner
also had attached a certificate from Khanna Commercial
College , Lucknow to the effect that he
typing knowledge with a speed of 40 words
in EnglisH,
That the minimum qualifications as laid down in paza 4
of the advertisement ( Annexure 1 ) for the szid post was

" Pass in matriculation or equivakent examination recognisct

possessed the

per minute

by an Indian University or Board; "

Thet the instructions regarding éelection for the said

post as published in paragraph 5 of the advertisemént

were as follows s " SELECTION : On the basis of marks obtam:

in the above mantioned examihation ¢ Bonus marks
in the basic examinat-erv

are awrded
by raising the aggregate percentage
for (i) Higher Secondary Course/?rehuniversity,(ii) Intermecaa.
/th£ee-year degree course and (iii) Graduate /post~graduate

to the extent of 5,7 and 10 respectively . 41l the candidate
who come under the selection zone will have to qualify in

the Dictation-cum-nandwriting Test in English (HMatriculatiown
Standaxrd ) and the departmental type tect +to examine their
speed in typing either in Hindi or in Ln;lish , which will
of te Recruiting Unit
will be

be conducted by the Divisional Hezlis

at their.Head Quarters, These tests at the cost oi
candidates o "

Bhat
advertisement ( Annexure 1 ) c¢learly laid down th:t,

Y PREFCRERCE t Prefcorence will be given +tro those coandidet:

the instructions contained in paragraph 6 of the
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who possess the typing knowledge with a speed of 40 words

per minute and produee «certificate te this effect from

any Board or Institdtion duly!recogniséd by Central or State

Government and pass the speed test eonducted by the department
( That.thus a candidate who had knowledge of typing with

a speced less than 40 words pei»minute and had produced a

certificate to that effect from any Board cr Institution

was not entitled for elaiming br bebng given preference

for recruitment to the daid posts ) .

That the selection proceduee as laid down in paraéraph T of

the advertisement (Annexure | ) provided as follows :

" SELECTION PﬁOCEDURE': As mentioned in paragraph 6 above

the candidates possessing the knowledge of typing and .

rassing the prescribed speed test will be arrangéd on the

basis of matriculation or eqﬁivalent examination marks

plus Dbonus marks for higher academie qualifications ,

Candidates without the knowledge of typing will be

arranged next on hh the basis of similar merits , below

the last candidate of typing knewledgo. "

That as per insturuections eonatined in peragraph 5 of  the

advertisement (Annexure 1 ) ,‘the eandidates were required

to appear and qualify the following two tests - fo~

being eligible for appointment to the.said post 3

(1) : 4 Dictation—cum-handwriting test, (Acéording to.

the information available with.dhe petitioner the. qualifyiry

percentage of marks for this tost was 40 per cent, )

(i1) : 4 departmental Type test, in vhich the candidates

were required to qualify at a speed of 40 words per minute,

That in response to his appliasetion , the petitioner’ was

_called to appoar in the above two tests vide letter. No, '

Bharti/RTP-T1/L¥/82(outside quota) dated 10,12.82 ,
This eall letter was issued by opposite party ne. 3.

- 4 photoeopy of this letter is being annexud as Annexurc 2

10.

1.

12,

to this writ petition,

That eccording to the reliable information available with
the petitoner , candidates with higher merits but not kn0wiﬁr.
typing or produsing certifieates showing typing knowledge
with spced less than. 40 words per ninute wore not ealled
by Oppoéite party no, 3 to éppear at the said two te;ta.
That the dietation-cum-handwriting test was conducted on
26-12-82 fron 11,00 a.ﬁ;'o at National Intor College
Rana Pratap Marg, Lueknow , and the Type test was thereoftir
hold at Bolloona Commercial College,Aminabad , Lucknowunder
the personal supervision eof ebposite psrty no. 5, as tie
Supervising Officer, : ‘ ‘
That the petitioncr appeared at both the above two tests

and was quite hopeful of his success , Beea»uae e hvas
according to his calculations gna’vind vy both  of then,

Fd

!



- , bt 4 -

7

he petitioncr had conpleted thé dication~cum~han&writing

test without any mnistake or ommission to the best of his

quite hopeful of being declared

in this test o Similarly , he had typed the whole

of the passage of about 400 words without any apparent
H

\ nistake
il

ability and thereforc was
qualified

or onmission , within the presaribted time of 10

ninutes and was quite hopeful of being declared qualificd

‘ in the type test as well , Ho had donc the type test paper

\ . so well +that he was confident »f being placed anmong the

' . preferential candidateg with the typing speed of 40 words
]

per ninute o This will be cstablished if this Hon'ble Court

~ calls for the answer books of the petitioner of both the abow

1 two tests and is pleased to satisfy itself with the averment
: . made in this behalf, '
13, That the rules or the criteria for passing a type test have .

. been clearly. laid down in Posts and Telegraphs Manual Volume

Iv, Apﬁendix 28, in the procedure for selection of Stenographe
who are also required to qualify in a type test
W

at the spee’
of 40 words per minute . The rel#vent rules
b

pertaining to the
. Type test are con ined din item 4 of the Schedule of the
i said appendix 28 and read as under
i .

¢ ™ A possage in English
! consisting of 400 words will be given and they will be

; required to type it within 10 minutes, Candidates
i ,“

whose ~
i paper conhain

more than B per cent mistake/ommission or

who fail +to type the passage within 10 minutes will be

: considercd to have failed, " '
R ' Thus a candidate is normally

supposed to type 400 word:

in 10 minutes without any mistake or omzission and thereby

‘ show a spced of 40 words per nminute Dbut 2 latitude has been
b

‘given for 5 per cent mistakes or ommission by virtue of which

“he will be deemed to have the requisitc qualifying speed of
“ 40 words per minute cven if ne ‘tyupes ondy SéO words, withou’
> nistsXe in 10 minutes. .

' ) ( Thewe rules arce also applicable in the crse of select
) for the recruitrmen _of RTP-T1 , as also
A . departmentaf tcets, )

)

14, That the type tcst teper in English cordained  obout 400
o
v

for other

, words in all ¢ Lcceoerding 5

to tie obeve rmlis , 5 jor con

) nistake or omnission cf 400 wores cc o5 %0 atout 20, Thus
' any ccndidate , who failed to type 380 = { 400 .. 20 ) words
| within 10 minutes should be deeclorccd failed , =s ho
i .

" ’ having .the required qualifying spocd of
. minute , Such a candidote as not eligible fer cleinming o
h being given any preference

w8 not

. 40 yords per

( as provided irn purssroph 6 of
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the advertisoreat ) or for being ireluicd dm the list of “hosc
candidetes who hed the speed of 40 words per :uinute , and had
thereby gualifiod in the type test , and had also qualified

in the dictation-cun-handwriting test . According to  the

instructions -contaired in paragraph 7 of the advertisdment

{(Annexure 1?) y candidates without the knowledge of typing or
» - 1

with the knowledge of typing with spced loss than 40 words per

ninute were to be placed below the last cendidate .having

type~knowledge with a speed of 40 words per minute; This nay
be clarified by the following 'Illustration' :

Supposing , there are six cardidates applying for  the

post and there are only four - vacancies to be filled in from

anongst these candidates o The candidates A 4, B, C 4 D , E and
F are having 75, 70, 65 , 60 , 55 and 50 per cent of

nerks ( including bonus marks for higher scadomic qualifications

as their sclection merit in chrdnological order o Supposing '4 !

has no typing knowledge ; and the rest .five candidates , vigz,

B, C 4D, E and Py, are having typing knowledge

with speed
of

.25 3 30 4 35 4 40 and 40 words per nminute in chronological
onder, . '
According to the instructhons‘ contained in the advertisemet®

(.annexure 4 ), and the above nentioned rule , the 5th condidate
i.¢ey B stands first, by virtuer:of having a higher selection
merit and the qualifying speed of 40 words per minute, than. that
of P, who has got only 50 per centv as his sclection merit ; Thus
P, with 50 per cent as his selectién nerit and 40 words -per ninut:
jeMlzfying speed will be placed at 2nd positione Thereafter ,
A, and B will be piaqed at 3rd and 4th position on the basis of
their selection merit , because none of them pessess the
qualifying speed of 40 words per ninute, ‘

In view of the . fact that there are only 4 vacancies

the remaining two candidates , ¢ and D will s%and out of the

. Select List,

15, That Shri K,C.Chaturvedi, opposite party no. 4 wos appointed as
.Examiner of the two test popers , the dictution—~cun~handwritin
test paper and the typé test paper ; by or-osite rarty mne. 2 and
was requizncd to return tre excnined cnsver bocks  to opposite
party no, 3 within a fortnight , ice: to suy Ty th sucoad week
. of Januafy 19835, .
"16; That the opposite party no. 4 returned the excnminit - nswervools

of the test papers , eccording to the duformaiiovn evcileble with

" the petitionor , only 3n the first week of jpril 935 e thus

took tco much time for obvious rergons , in ermyimend Hosvw

‘ S A .
and *horehy contravened  the instagptlons ﬁiﬁeﬂv s A, o,
' [ 1 ' -

pprsbe pedbiy e 2 iU IR

f‘))' ".’,_\;u_ e ¥ A e ‘.T GM%W‘; 't?v‘y’.»‘.';';h&.g{ "':1. A7 N C'WQ{CQCJ‘Q ':’\' ‘1(:\;-
B ‘ . .
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answer books of the .type test paper , zccording to the rules
or the criterin as laid downr in Posts and Telegrarhs Manual
Volurme IV, Appendix 28, the len nca exaniner , opposite p&rty
no, 4 awarded narks , arbltrarlly and caprichiously in the t;

test answer books with a view po oblige certain candidates ,

~ who approached hin through different sourcese

18,

That on the bésis of narksheets ' recicved fron opposite.party
noe 4, the opposite party no. 3, the Recruiting Officer,
declared a Seléct List , without considering  that only
candidates securing 4N percent in the dicatation~cum~handwr: "
test eond attaining 40 words pef s ninute speed in the type t
were qualified %o be selected for the post in quesfiong The
felew’ List ;instead contoined %names of even such cardidate:
who Cid.not obiain the requisite type spced of 40 words per
ninute o In fact, according to paragraph 7 of the advertisemer
such candidates were to be placed below the last candidatexn
having typing speed of 40 words per minute . Thus the Seleoct Litt
was issued in clear violation of the instructions contained
in the advertisement and +the rules 1laid down in Posts and
Telegraphs Manual ,Volume IV, Appendix 28, helearned
Recruiting Officer did not apply his own nind ané issued
the list in a nost capricious , unfair and unreasonable
nanner, A copy of the Select ﬁist is annexed as Annexure

to this Writ Petition, .

That the sdadd Seclect List did not contain the name of the
petitioner ( although he had qualified in both the tests by
having attained +the qualifying speed of 40 words per ninute
in the type and 40 per ccnt narks in the dictation-cum~hand

. wrifing test, )

20,

That amongst* the OC-candidates of +the Select List {Annexure 23
the following candidatess at sericls 2 , 3,5, 6 , 11 to
13 , 15 to 22, 25 , 28 to 30, totalling mninetecen in nunmber ,
had failed to type the test passage within the prescribed

tine of 40 ninutes ¢

g lec% igstyf. Names of the candidates
2 Vijai Kusar Singh

3 Ajai Kunay Malviya

5 Surgsh Chandra

6 Sushil Kunar Dixit

11 Brijesh Chand Lahri

.12 Hissznuddin

13 Anit Mukherji
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15 Pramod Kumar

16 Chandra Deo Shukla

17 Km, Anupan Szhney

i8 ¥m, Rachna Bhatnagar .
19 Babu Lal

20 Subhash Chandré

21 Smt, A4bha Verna

22 Ishrat Ali

25 Jai Prakash Srivastwa
28 Satya Narain Kashyap
29 Ram Bujharat Pande
30 Ashish Narain Awasthi,

None of these candidates were able +to type even 350

words of the type test passage., and 2s sSuch could not be

declared  to pessess the prescribedd qualifying speed

of 40 words pér minute, | ‘
lecording to the rules as also instructions contained

in advertisement (Annexure 1), they could not therefore

be given preference over the petitioner , who had typed

the whole passage within the‘prescribed fime of 10 miputes :

and that too withcut any apparent mistake or ommission ,

and thereby possessed the qﬁalifying speed of 40 words

per minute, This will be clear if the type test answerbooks
of these candidates as also theat of the petitioner are
called for from opposite party nos 2 or 3,~and perused by
this Hon'ble Court.,

20-A, That as a result of some complaints and the Writ petition’

filed by the petitioner , the type test answer books were :-
re-examined by opposite party no., 6, Shri Sahni, and
selection of eome of the candidates of the original Select
List has been cancelled , But 5~ OC candidates of the
original Select List have not been issued any ecancelletion
letter.among theé 0C- candidates , the following candidates
bearing the following Roll Nos, and selection merit, have
been issued gelection letters : ‘

S.No. Roll No, _ Names of the cdndidates Selection
1e RTE/TL/174/82 Yadvendra Pd,Shukla 62,0 %
2, RTP/T1/219/82 Amninder Kaur (Kn,) 58.0 %
Be RTP/T1/221/82 Anil Kumar Agarval 57.8 %
4, - RTP/T1/227/82 Evon Cheran (Xm.) 57.6 §
e RTP/T1/228/82. Syan Kishore Shukla 77,0 %
e RTP/T1/240/82 S.K.Tondon 56,0 %
7.  RTP/T1/244/82 Sudhir Kumar Srivastwa 55.6 %

The above selection merit includes percentage of High
g ‘

choel marks ,plus bonus marks , for higher academi-c
qualifications . Of the seven eandidates , the 6 candtidates

as ghown at gerial 2 to 7 , have . less soleetior uertt.

! .
* o]
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than that of the petitioner , The selection merit of the
petitioner is 58.2 percent, which iIncludes 51,2 % marks.
of High School plus 7 percent marks for Intermediate. .

20-B,: That according to the informations gathered by the
petitioner , from different sources , in other 6 Téiegréph
Traoffic Divisions wunder the control of opposite parties
Nos. 7 to 12, where the same examination was conducted on
the sane date , i.e, on 26,12.82, in terms and conditions
of the advertisement (Annexure 1), the candidates , who have .
typed the same test passagew within the prescribed time ef.
10 ninutes have .been selected by giving preference over
other candidates, |

20-C,: That the -petitoner typed the entire type test passage

within 10 ninutes without any mistake . Therefore on the =3
anology of other 6 divisions , mentioned in para 20-§}
above ?hepetitonerhasqualified in the said type test aqd

is entitled to be given préference over the six candi-
dates having less szlection merit referred tb_in ‘para

para 20-4, for purposes of . selection and appointment
vto the post.

21, That the preperation of the éelect List and the revised iist
have been donc arbitrarily and cepriciously,by excluding
the name of the prtitioner therefrom and including some
such candidates whoq did not fulfill the prescribed norms
of eligibility.

22, That the s&id seléct list and the revised lsit have not
‘been implemented sofar inasduch as the candidates of the
said lists have neither been sent for training of RTP-T1
nor any appointment letter issued to then .

23, That being aggreived and having no appropriate ,alternate

‘adequate remedy available , the petibioner begs to prefer
thig Writ Petition,inter =2lia , on the following

GROUNDS:

1e Because opposite party nos. 4 and 6 for obvious reasons

;;did not evaluatc +the answer boocks of the type test oproperly
or fairly , according to fthe ¥rules ‘and instructions
and the evaluation done by them confers illegitimate benef.
-fits on certain candidates who 4id not quelify in the
speed test,

2, Because the inclusion of soxe canﬁidatés not eligible for
selection in the Seleet List and the revised list and the

exclusion of the name of the petiticoner therefrom i

0

arbitrary and violative of Airticle 14 and 16 of the Consti-
tiation of India,

3e Because favouritism was shown to some candicedfan ~ - £m§n~

)
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awarding them more marks than they should have actually been
awarded,

Because the petitioner's valuable right of getting the post of

RTP-T1 has becn donied %o him by the exclusion of his name from

the seleet list and. the revised list, thought he had qualified in

. both the two tests.

Because opposite party noe 4 and 6 had acted in complete disregard
and Tiolation of instructions contained 'in paragraph 6 and 7 of the
ad~- ~tigement (Annexure 1) and the relevent rules peptaining to the
type test contained in item 4 of the Schodule of Appendix 28 of the

. Posts and Telegraphs Department Hanual Vowlume IV,

6

Because opposite party no. 3 had in collusion with opposite party nos.
4 and 6 declared a select ldut and a revised list in complete disw
regard of istructions contained in paragraph 7 of the advertisenment

. regarding selection procedure,

Te

Basause opposite.party nos., 3 .and 4 and B,have by ineluding ‘in:the
Select List and the revised list , candidates who could not type even

" 350 words ‘within the prescribed “tine “of 10 ninutes and’by excludlﬁg

the name ‘of the petitloner ‘therefron who had typed the” whole passage
within' the prescribed time of 10 nigutés: without any appavent mistake

or-omnission had acgted Bkguly - discrininate&yi,resulting in ineg~
uality of treatment in clear violation of Article 14 and 16:i of the

. Constitution of Inddta, -~ - -+ : T . ” .
8.Because opposite flrty no, 3 Hhas in colluzion with oppeslte party no,

6prepared & revised -Select list which includes candidates. having :
less selection merit than that of the petitioner,in complete disregard
of - the instructions contained in the adyertiscnent and<in violatien .,

. of &rticle 14 and 16 of the Comstitution, | e .

Because +the non-sclection’ of the petitioner 1s against +the practiee
and procedure that has been followed in other 6 Telegraph Traffic Di v
~isions for purposes of giving preference for uelectlon to the post
of RFP-T1,This is highly discrlnﬁnstely‘and arbltrarxly and in violation
of Artiele 14 and 16 of the Constitutions ' '
PRAYER: '
Wheretore ,it is nost humbly prayed éhat this Hon'ble Oourt

-

May ‘be pIeased to grant fhe follow1ng reliefs :

(a)e: ert in the nature of nendanus be kindly be issyed dirceting the

opposite parties %o include the nang of the petitioner in the Select
List (Annexure 3) and the revised 1list of RTP-tclographist, .
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(b)e: Such other orderii or instructions be issued , as this

Hon'ble Court deems fit , to safeguard the interest
of “the petitoner; ‘

(¢)e: That the cost .of this Writ Fetition be awarded #6
the petitioner,

(P.N.Siivastwa)
Lucknow ' ) Counsel for the petitioner,
Dtaed May 11,1983,
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]?N THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD,

EUGKNOW BENCH, UCKNOW.
WRIT PETITION No. 2534 of 1983,
BAupendra Bisen eee, petitioner
Vs, ‘
Union of India and OrSet ecee Opp.partlws.
ANNEXURE - 1.
Advertisement No. 1/82,
INDIAN POSTS AND TELEGRAPHS DEPARTMENT
OFFICE OF THE GENERAL MANAGER TELECOM. U.P. CIRCLE,EUCKNOW.
General Manager - Telecom.,U.P.Circle ,lucknow requires
candidates for'Reserve Trained Pool! in the cadre of TELEGRAPH~-
ISTS as under :.- -
1 REQUIREMENTS =~ ° .
\$ly Name of the Head of Other Reserved for
y Foe Telegraph Traffic comms- Orthop-  S/C B/T Ex., Total
Dn. ' nity edically S/men
(Recruiting Unit) (Unre- handica-
= = = = = = = = -= = - gerved) pped. - - e e e = - - -
1+ Chief Supdt.C.T.0. 31 -1 8. 3 5 48
Agra, -
2, Chief Sudpt.C.T.0. 15 1 3 1 2 22
Fucknow, :
3¢ Sr.SudteTeleg.Traffic 31 1 5 2 4 43
Allahabad, ' -
4¢ Sre.Supdt.Tele,Traffic 31 1 5 2 4 43
" Bareilly, |
5¢ Sr.Supdt. Tele.trafflo 22 ? 5 2 3 33
Kanpur, ’ ‘
6s Sr.Supdte.Telege.Traffc.23 1 6 2 4 36
Varanasie. :
Te Supdt. Telegraph Traf, 16 1 5 2 3 29
- . Sghayanpwr, _ ~__ _ e D . -
Total ~ 7" 777 7 7 763 = ~ -3 11 T 25 252

D S G S S D G S S AU G W S W D gt G Sin gy S mae S T anty U G G i D P SV i T SR VD s S it S i A SUD S S Ay B M e S T U e S S e SRS e

2'(General Conditions

Candidates selected and brought on the panel after
training will be liable for regular absorption against the
clear vaccacics of Telegraphists in the pay scale of Rs.260~8=
300~EB~340~10~360-12~420~-EB-12-480 plus usual allowances as e
admissible provided they work as short duty staff , as and when -
called for against unfilled vacancies ,cbsenteeism or extra
work , for a peiod of one year which can also be reduwed if so
required in theinterest of the department « As short duty dtaff
they will be paid on hourly rate @ Rs. 2/~ per hour subject %o
maximum of six hours per day « Selected candidates on panel are
also 1liable to be put on short duty on the basis of their reca-
dy and easy availibility on demand ; but their regular absorp-
tion will be made strictly in order of merit , provided they
have worked as short duty staff, as per the requirement of the
department « any laxity to perform shert duty will render them
liable to be removed from the select panel Qlongw1th penalltles
as per aggrement executed,
3¢ LGE

- Between 18 to 23 years on 1.7 82, upper age limit being
relaxable for (i) Scedule Caste/Trlbes by 5 years (ii) other
categories like Ex-servicemen,displaced persons duly recognised
by Govte. of India ,Central Gevt.retrenched employees/orthopaedi—
cally handicapped persons ,as per instructions in force,
Candidates crossing the upper age linmit at the time of regular
gbs%rptlon s will depend upon further relaxation given by the

ovt, |
4, MINIMUM EDUCATIONAYL QUALIFICATIONS g
Pass inmatriculation or equivalent examination recog-
hised by an Idian University or Board,




r

Rs. 130/ per month will be ﬁéld to them.ﬁ
F
9.

&
R§2 . L~
el

damexure {/fpage B,
oo | ?

5. SEIECTION

On the basisof the marks obtained in the above mentioned
examination .,Bonus marks are awarded by raising the aggregate
percentage in the basic examination for (i)Higher

Secondary Course/prewniversity (ii) Intérmeaiate Three years
degree course and (iii) Gaduate /postgraduate yo yhe extent o”
Zs7 and 10 respectively . .All the candidates who come under

the selec¥ion zone  will have to qualify in the dictation-eunm
-hendwriting test in English (Metriaculation Standard) and
dep%rt?ental tpe test to examine their speed in typing either
']_Y‘ avra cx

» ir English g which will be coducted by the Divi-
sionali desds of the Reeruiting Uni’s

£t their Head Quarters.
These tests will be at the cost of the candidates,
,*6 » PREFERENCE |
Prefcrence will be given to those candidates ,whopossess
the typing knowledge

with a speed of 40 words per minute and
produce certificates +to this effect from any Board or
Institution duly recognised by the Central or State Govt. and
pass thespeed test conducted by the Department.

7. SELEOTION PROCEDURE VIR

As mentioned in para 6 above , the candidates possessing
the-knowtedge of typing and passing the prescribed speed

test: will -be. arranged- on the basis of: matrlculatlonuozspH
equlvalent~examxnatlon ,plus bonus. marks, for higher: academ¢c -
guslifications ¢ Candidates-without the- knowledge;of typitig

will berarranged - next Qnythe« basis rof sinilar pexitsybelow \
the last Qandldate ‘af typlng_knowledgﬁy

mMTT. - ';. (;;
§, IRAINING T T b IR

.-«.L 'y il Wy

~

~—

N e

A1l ?he selected ‘candidates mull«be éiven~tnni *i~~Cv
Tralnlng for short du

staff‘*W1il*be‘g1ven “ﬂs-pér departmental
rules ~in ‘force, Fdr e lar‘absorptlon t3541 9 Fronthe! trainiﬁ
will be given 1o the: canéi&ﬂtéé jéuring & hich a é%lp}n %df‘

'SUBMISSION OF APPLICATIONS R

Applloanjs having their rebls#ratlon without gny @fssevﬁhe
Bmploymgnt Exchanges  falling- within dhe adninistrative-.
jurisdiction ‘ot

. the Recruiting Division ,may apply~ to the
Recruitlng-Offlcef ~0f the Divisicnal Units latest by 19.9:82.

‘cn a plain paper .giving the  following particulars (1) Name
in full (ii)Postal .address in - full (iii

Date of blrth oo in

Cliristian - era- ag-recerded in Metriculation or its equlvalent
examination “(iV) “If a nenber of sc/sT - COPY of the caste -

certifiacet given by the competent authority (v) If Ex—serV1ce
-nan (a)-date of enrolment (bg date of discharge., (c)- total
service. rendered with a ‘copy of discharge certificate (vi)"
Bducationdl gualifications beginn1n¢ with 'matriculation or .
its equivalent and above g1V1ng ‘the nane df the exarination -
passed ,total marks ¢btdined and their *percentage etc. suppor‘
by, the,marksheets and certificates/degreed etc. (vii) Speed dn
typing with the copy of-le certificate of the ‘typing ot
institution . (viii) ‘nane of the-division ,where the<enploynent_:1
is desired (ix) Registration number: and nane of . the - - -~
Enploynent Exchange 1nd1cat1ng the date ana year of reglstratlon.
IMPORTANT INSTKUCTIOFS

(t) hppliscnts -should .subnit the ottcested copies of docufents :

in.support of age ,educational qualifications ,caste certi=-
ficates .discharge certificate ,marks obtalnea type speed
etc. alongthhp thelnwappllcatlon. - o :

,-..

Oy o e
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.
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Adnazxure 1/page 3.

(2) If the particulars given in the applicajion forms are
found incorrect or inccmplete, the applications are liable

to be rejected, ' :

(3) Applications sent 4n the covers should clearly superscribe
the words®For the reeruitment of Reserve Trained Pool of -
telegraphists® and should be sent well in time so as to

reach the Divisio-nal officer cqucerned by 15.9.82 positively
Applications recieved after the target date will not be
entertained . ,

(4) fpplicants should also scnd twe passpoet size photo-
graprs alongwiththeir applications , whichshould be duly
attected by a Gazetted Officer,

(5) Appliconts having their registration in nore than one
Eoploynents exchange  and desiring +tc apply for nmore than
cne unit should send seperate applications to the respective
Divisional Officers.

(6)Applications in no case should be addressed to the General
Manager Telecon ,UP Circle ,Lucknow or sent to hinm.,A1l such
aprplications will be treated as cancelled,

(7) Nc correspondence regarding the result of recruitnent.
will be entertained,

(8) No enclosurcs for attaching with the applications already
sent will be entertained ,until and unless these are
specifically called for by the recruiting amthority.

A . S e
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IN THE HON'BLE HEGH COURT’ OF JUDICATURE AT ALLAHABLD, -
LUCKNOW BENCH,LUCKNOW,

WRIT PETITION No, 2534 of 1983,

petitloner

'

Bhupendra Bisen
Vs,

Union of India and Ors,.

XER Y

sene OPP. ParthS'

XURE
Y .
hu»nn*—--—hn.--m—-—"—Z.—un-—-n-..-----—g.t----———'-

Indian Posts ed Telegraphs Departme nt,
Karyalay Mukhay Adhikashak,
Kendiri Tar Ghar,Lucknow,

No.CS/CON/RECTT(TL)(RTP)/82 dated & Lucknow the Tth Aprll 1983,

On the basis of qualifying test in dictation cum hand writing and
tiyping, the selection committee has found the following candidates in
der of merit, suitable for selection as RTP Telcgraphists for the year 1982,

¥ 51.No. Nome.

Fathers Name Merit .
! 1o  Ashok kumar Srivastava Bankcy Bihari 78,0
1 2. Vijay Kumar Singh Sunder Lal : 76,8
; 3.  Ajai Kumar Malviya Ravi shanker Ma¥iya 765
| 4, 4nil Kumar Srivastava ~ Haub Lal srivastava = 76,2
i Se Surcshchandra Ranlakhan - 76,0
. 6e Sushecl Kumar Dixit 8N Dixit - - 74,6
1 Te Kn Shashi kanta Tewari D/0 KN Tewari 73.8
i 8e Ramesh Kunar Gopi Shyan T3.4
v 9 Shaukat Ali Abdul Raheen T2.1
. 10,  Chanéraprakash Onprakash 71.8
* 11,  Brajeshchandra Lahri Rajendranath Lahri 71,0
' 12, Hisanuddin Riyajuddin 70.8
13, Anit Mukherjece AS Mukherjee 70,0
' 14, Anuj Kunar Saxena Devi charan Saxena 69.6
i 15,  Pranod Kunar Badri Prasad 69.6
! 164  ChandraDoo Shukla Hriday Raon Shukla 69.4
' 17, ¥n Anupan Shahni D/o KL Shahni 6944
8. Kn Bachna Bhatnagar D/0 Ramesh Bhatnagar 6942
9. Baboo Lal Chandrika pd 68.6
120,  Subhashchandra Ran Kishan 68,4
121e  Sut 4ibha Verna . ¥/0 GC Verma - 68.4
w2 Isharat Al1i i Hashnat Ali 68,2
v '3, Susheel Kunar Srivastava GS Srivastava 67.6
84, Rajesh Kunar Pnadoy Ran Suchit Pandey 6746
25, Jai Prakash Srivastava Ran Adhar 66,6
26, DMNagendra Singh Ran Sakal singh. 66,6
27, VIVEK Chandra Hukun chandra 66,6
2§ Satyanarain Kashyap Devi Prasad 66,4
29. Ran Bujharat Pandey - 66.4
30, Asheesh narain Awashty RN Awasthy 65.8
BZ.Servicenen, :
31« Rjendra Pfssad Srivastava Kusheswar Lal 44,5
> 32, Naseenn Ahncd Rizvi Abdul Zalil 42,6
33, Ran Dgo Singh Laxni narainsingh 54,6 (T NN)
34; Poulose G, KP Goorgce 52,1 -do-
35¢ Sheoshanker Gupta Chandilal Gupta 52,0 -do-
Physically Handicaped, : '
36, Rakeshchandra Pandey Krishan kant Pandey 59.6
Scheduled Tribe .
37.: Baboo Lal Mecna Hukni Mecna 61,6
38, Dineshpd chaoudhary ND Chacudhary 5546
39, ' Lakshni narain Meena Sitaran Mcona 5447
Scheduled Caste,
40, : Ran Tej Jagran 65u4
41, ; Kanleshchandra Rancshwarprasad 62,4
42, | Satyapan Kanaujia Ragirej Kanaujia 61.8
43, . Ran Seve. -, Ravidas , 61.8
44, ' Lalloo prasad Mahabali - : 60,2
. 45, ‘Bandho prasad Rajnani prasad 59.4
86, 'Snt Indrakunari Rangulan 58.4
47, TRamchandra Randhan 57.8 t

Chlcé Sup&g 8?$?O.Lucknow.
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IN THE HON'BIE HIGH CQURT OF JUDICATURE AT ALLAHABAD,
- LUCKNOW BENCH,LUCKNOW. -i»;%y

20 0 8 0@

\

i 0@
AFFIDAY;T
~t 817~
oF . T Y73
: . h—a. - #ﬁ HaBAL
. 3”& Apollcatlon for Interime .
i ‘&uﬁamewﬁfit Petition No. 2534 of 1983. ‘
E Bhupendra Bisen oo oo oe .. Petitioner .
":“ VS@ B
b Ucicn o ™dis end Others «. «. «» Opp.parties,
“:I. .
\‘\_ .
|
]

IyLtnand Raj Singh,aged about 26 years ,oOﬂ of
Shri Eha. irava Datt Singh,resident of House (o.

! 282, llalviansgar,Gonda,do hereby solemnly effirn

] and state as under :

1o That the deponent is the real uncle and p

y

iroker
of the petitioner and is fully conversent with the
fects deposed to hercunder . 1
A2 That the above Yrit petition was moved oﬁ 12.,5.'8
T > hich the petitioner had prayed
'&596élﬁy“

o
fcr inclXnsicn “of
5\ nere in the felect List, Anrexure % cf the rit
; 'V§1u¢0no The petitioner has cvery hopge oI susciss i
¢t ebeve Yeit Fetision.,
That on 25.7.'83 ,
O.I¢:Chri

the learned counsel

UsK.Lhaon, adnitted
:re irregularities

s “nthe
Jecengidered

2ow the
nad heen

were oeing

that thero
matter, whic

and rcexamined , and that the natter will
e finaligsed within a week.

He also gave an a§%rance
that no fresh appointments shall be made, The petiticn

was thercafter directed to be listed

commencing 8th August
» 4s That the petition. was thereafter listed 2 or 3
. times , but cculd not be heard

time ,affer reexamination
1 a reviged

in the wéek

Jp——

s '83.

However, in the mean-

of the type test answer books
select list was made, which has not been
“ssved sofer, This revised liat contained some nemes
10f the candidates of the Originel Select list ,Annexure 3,
pnd seven new names , but excluded +the name of the
I



S
petitioner arbitrarily and discrim;natelv.

5 e That after the %Writ Petition filca by jﬁQ/~nLiU¢o
W Jrit Petitions ,! Ram Bujharat Perde: aad Orce. Ve
U.0.T. & Ors. (no. 4298/83 ), and ' &mt, Indira Kunari
» :nd Ors. Vs U.0,I, and Ors. ‘no. 5325,/83 ) have been
“5.2ed by candidates of the original Sclect List ,
anexare 3. whose selection weas subsequently cencelled,

c

oo o result of re-examination of the type test

a2 bockse These Writ Petitions have been (Lélwwv\ktlgkf%%
Cnis Hon'ble Court and  inerinm relief for stey,

e tind, "Thege Writ Petitions also relate to the Ronl
.

nciration of Reserve Trainced Pool of TQlOTTQPulbl,
reld 1in Decenber 1982, f

2y n view of +this development , the pct*”icncr filed
. e application  for anmendment on 11.11,! 83 » viich
- wag allowed by this Hon'ble Cour‘b°
i‘\ Te Accordingly ’ the aneéndments have beion inscciporated
‘ in the original Writ Petition and copies of the amenced
Léﬂlgqaéﬁ-Writ Petition have beep Supplled ‘to the: Cownmeli for
o the opp081te perties and also filed in this Jon'tle
?7 Courv. : ' ' g
: “u-ff[>ﬂ That the petitioner has conec to knovi that  tho
1> 377 anaidates of the révised select lim® are o be
: inperted treining very shortly, aad thoir services
n b will thercafter be utilised

« &8 RTP-teclcgraphist, o
i \/\ 7z 5 . : . { . S A
o ?} \h neet cagual energency and preasure of work ,1f neeled,

:F L;)/ , That the petitioner is also willing t6 be given
4 . ] , . ‘I
i training .at his own cost , and work in casual

~
(3RS

h

-
[ crergency, if required , like other candidaves
| :

1
i mentioned id para 8 above, pending disposal of
Yrit Petition.

I | ‘ '. W “‘{‘L».,, Qz
?' { fn=nd Paj Slﬁ"“

‘ Lucknog  dated Dopoﬂvnt,
! Dev.ljf-|983a “

ct

T,
H

S

I, the abovecnaned decponent , do hercby  verify that

d The contents of paragraph 1 to 9 of this afficavit are
true to my own knowledge . No part cof it is fplsc and

I nothing material hes heen concealed . S0 pelp ne God,

| .

’ﬂhA/KA/:T i v«.LL L
: luckngw cated Deponert,
| Dcc)? ,1983, 1
. I dentify the deponbmt, who has Sl med before
I TiCG »

Srlvastwa)
i Advoeate,
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~-In the Central Administrative Tribunal
_Allahabad Benchcict ben (howess)

\/4 No. 115 QY of 199\7(7*‘\
2hon encha Broen

Petmonel! ) Respohaent Opp. Pames
Plamtlff/s. Vs. Defendant/s
Decree-ho:der/s. Complainant/s, S Judgment-Debtoi /s Accused.

\
|/\Ne /' < . o) O f:-’v( I oo
- the Ku» PC")\((&\" '

Nos. '__‘\) In the above matter hereby appoint and retain

ASHOK MOHILEY ADVOCATE HIGH COURT

to appear, act and plead for mejus in the above matter and to conduct/prosecute and
defend the same in all interlocutory or miscellaneous proceedings connscted with the
same or with any decree or orders passed therein, appeals and or other proceedings there-
from and also in proceedings for review of judgement and for leave to appeal to Supreme

Court and to obtain return of any documents filed therein, or receive any money which
may be payable to me/us.

2. |/Wéfurther authorise him to appoint and Instruct any other legal practitioner
authorising him to exercise the powers and authorities hereby conferred upon the Advocate
whenever he may think fit to do so.

3. |/We hereby authorise him/them on my/our behalf to enter into a compromise
in the above matter, to execute any decree/order therein, to appeal from any decree/order

therein and to appeal, to act and to plead in such appeal or in any appeal preferred by any
other party from any decree / order therein.

4. l/we agree that if/we fail to pay the fees agreed upon or to give due instruct-
ions at all stages he/they is/are at liberty to retire from the case and recover all amounts
due to him/them and retain all my/our monies till such dues are paid.

5. And 1/We, the undersigned do hereby agree to ratify and confirm all acts done
by the Advocate or his substitute in the matter as my own acts, as if done by me/us to
all intents and purposes.

Executed by me/76 this day of 19 at
/‘ j .
J\’ N
Slgnature/s
. Executant/s are personally known to me he has /they have /signed before me
Satisfied as to the identity of executant/s signature/s. W Siypaetear v
(where the executant/s is/are illiterate, blind or unaquainted wnthq'ﬂé“\%ﬁa%e m‘i}ib ”
* vakalat).

Certified that the contents were explained to the executant/s in my presence

the language known to him/them who appear/s perfectly to understand
the same and has/have signed in my presence.

‘u
i
i

Acéppted \

Accépted

ASHOK MOHILEY

Flat No. 3, Block No. 7
Nagar Mahapalika Flats
Hastings Road

(Nyaya Marg) Allahabad-211001
Phone : 3046



TO, L::”'x\ﬂ
The Deputy

Bpplication for Inspect:

Registrar,

High Court of Judicature at Allahabad,

( Lucknow Bench ) Lucknow.
Pjease allow inspection of the papers passed belcw. The application is yrgent/
)( ordinary. The applicant is nota party to the case,

Full Descrip-

tion of case | "

. Whether case
.~ pending
or demded

reqmred

Mo 9 3Y 3’1%3

vis t RIS

)
i

Fuli particulars
papers of which
Inspcctlon is

Name of
person who
will inspect
record

Sue DS, Rasedlacso

If applicant is
not a party rea-
son for inspection

Courad for e ofp Yerie

Office report
and order

Office report

/'k s/ ‘ /,{

il -
et

Order for \
Inspection

D
r
i\

A\ -
R#}lzmt/y ,

gistrar \
.

;I/,?

o oo
4
\E

Date jo-7-8€Y
/
//

Inspection commnuced at

Inspzction concluded at

Y

]
L
h

Inspection fee paid by the applicaﬁ”x‘;t

Additional fee if any

on

YD
ngnature of applicant or his
Soray JES L - 7 C&W&L
198 &w

'95






